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NATIONAL HUMAN
RIGHTS COMMISSION

Allahabad HC
halts EOW
probe into 558
U.P. madrasas

The Hindu Bureau
NEW DELHI

The Allahabad High Court
has stayed a probe by the
Economic Offences Wing
(EOW) into 558 aided ma-
drasas in Uttar Pradesh.

The probe, ordered by
the National Human Rights
Commission (NHRC), was
based on a complaint filed
by a man named Moham-
mad Talha Ansari alleging
human rights violations in
these educational institu-
tions. The madrasas had
challenged the probe and
the NHRC’s directions.

A High Court Bench on
Monday halted the probe,
issued notices to the NHRC
and the complainant, and
scheduled the next hearing
for November 17.

The petition before the
High Court argued that the
NHRC, whose powers are
limited under Section 12 of
the Protection of Human
Rights Act, 1993, had ex-
ceeded its jurisdiction in
this case.
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Newborndiesin
Delhi:NHRCasks
CS tosubmit report
withintwowecks
STATESMANNEWS SERVICE
New Dellei, 23 Sepremiber

Taking susmotu cognizance
of the reported death of a
newbom duetolack of facilities
atIHBAS, Delhi, the National
Human Rights Commission
(WHRC) on Tuesday 1ssued
notioes to the Chief Secretary,
Gowernment of NCT of Delhi,
calling for a detafled report
on matter within two weeks.

The balw was born in the
washroom of the Institute
wheerethe mother was admiited
urder a court order, the NHEC
salbd

"Thee Wathoiud Husian Bighrs
Commission (NHRC), India,
s taken suo motu commizance
ofamedia reportthag a destinute
patient’s baby died due tolack
of facilities after delivery in
washroomof gowemment-run
Instiute of Hunsan Behaviour
and Allied Sciences (THBAS)
where she was admitted on
Tth Seplember, 2025 undera
court order,” the rights panel
said ina statement.

The NHRC sid reportedly,
the hospital staff tock alot of
rime toeven manage a clamp
tocut the unbilical cord before
Laking them to nesrby Swami
Davanand Hospital by
ambulance, but the infant’s
life could not be saved.

The Commission has
observed that the contents of
themedia report, if oroe, rise
"a serious lssue of human
rights viokation®.

“Therefore, it has issued
notices tothe Chief Secretary,
Gowvernment of NCT of Delhi,
calling for 4 detailed reporn
on the matter within two
weeks," the statement added.
Apcording tothe media report.
carried on Septenber 10, the
staff confirmed thatexpecting
mather was admitted there
despite IHEAS lacking necessary
Facilities for childbirth.
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Allahabad HC stays probe against madrasas

PIONEER NEWS SERVICE
B Prayagraj

The Allahabad High Court
has stayed a probe against
558 aided madrasasin Uttar
Pradesh by the Economic
Offences Wing.

The probe of alleged viola-
tion of human rights was
being conducted by the
Economic Offences Wing in
pursuance of a direction
issued by the National
Human Rights Commission
based on a complaint made
by a man named Mohammad
Talha Ansari against these
madrasas. Challenging the
direction as well as the
inquiry, a petition was filed

before the High Court seeking
to quash the orders of the
NHRC dated February 28, April
23, and June 11. The petition
further prayed for quashing a
consequential Government
order of April 23 for the
inquiry.

On Monday, a bench of
justices Saral Srivastava and
Amitabh Kumar Rai while
staying the orders issued
notice to the NHRC as well as
to the complainant, fixed
November 17 as the next date
of hearing.

It was submitted before the
court that under Section 12 of
the Protection of Human
Rights Act, 1993, the func-
tions of the commission are

specifically enumerated.

It was further submitted
that Section 36(2) of the Act
clearly provides that the com-
mission shall not inquire into
any matter after the expiry of
one year from the date on
which the alleged act consti-
tuting violation of human
rights is said to have been
committed. It was also sub-
mitted before the court that
under Section 12-A, the com-
mission may inquire suo
motu, or on a petition pre-
sented by a victim or any
person on his behalf, or on
the basis of any direction or
order of any court. However,
in the present case, none of
the conditions stipulated

under Section 12-A is attract-
ed. The petition further urged
that the complaint is silent
regarding the date of the
alleged act constituting
violation of human rights
and since the averments
made therein are vague and
do not disclose any specific
date, it is not possible to
ascertain whether the com-
plaint was filed within one
year from the date of the
alleged violation. Hence, itis
submitted that the entire
exercise undertaken by the
commission is without
jurisdiction.

The court directed respon-
dents to file their respective
replies within four weeks.
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NHRC issues notice to
govt on baby’s death after
delivery in hosp washroom

ASHISH SRIVASTAVA @ New Delhi

THE National Human Rights
Commission (NHRC) has taken
suo motu cognisance of the
death of anewborn at the Delhi
government-run Institute of
Human Behaviour and Allied
Sciences (IHBAS), after the
child was delivered in a hospi-
tal washroom earlier this
month allegedly without ade-
gquate medical support.

The Commission said the
baby of a destitute woman, ad-
mitted to IHBAS under a
court order on Septem-
ber 7, died after deliv-
ery in a washroom due
to the lack of facilities.
“Reportedly, the hospi-
tal staff took a lot of
time to even manage a
clamp to cut the umbilical cord
before taking them to the near-
by Swami Dayanand Hospital
by an ambulance, but the in-
fant’s life could not be saved,”
the NHRC said in a statement.

Observing that the allega-
tions, if true, raise a serious
issue of human rights viola-
tion, the Commission has is-
suednotices to the Chief Secre-
tary of Delhi, seeking adetailed

‘Limited ultrasound and
X-ray facilities in IHBAS’

Staff at the mental health
institute pointed out that IHBAS
has been functioning without MRI
and CT scan machines since 2012
and continues to rely on limited
X-ray and ultrasound facilities.

report within two weeks.
According to media reports,
the patient was admitted to IH-
BAS despite the hospital lack-
ing the infrastructure required
for childbirth. Hospital
staff themselves con-
firmed the absence of

K . maternity facilities, it
& + added. The woman is
now undergoing treat-

ment at another govern-
ment hospital.

The infant, born at 26 weeks
of pregnancy, was alive at birth
but died soon after being shift-
ed to Swami Dayanand Hospi-
tal. Doctors said the child’'s
lungs were underdeveloped due
to premature delivery. The inei-
dent prompted an visit by CM,
who assured that the infra-
structural gaps would be ad-
dressed with the construction
of a new hospital building.
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Govt orders immediate closure
of India’s oldest school for blind

Cites violations of Right to Education, Delhi School Education Acts

The Tribune EXCLUSIVE

SNEHA RICHHARIVA
NGV DELMT, SEFTEMBIR 23
The Deputy Director of Educa
tion (DDE), under the Govern-
ment of National Capital Thrn-
tory (GNCT), Dehi has
ordered the immediate dosure
of “Institution for the Blind -
Andh Vidyalava", country’'s
oldest residential school for
of the Right to Education
(HTE) Act, 2008, and the Dellu
School Education Act, 1973,
The order dated September
20, 2025, said the institute at
Panchkuian Road im New
Delhi district is being nin
without obtaining the manda-
tory certificate of recognition,
“Despite being issued k-
ters elaborating substantial
and material defidendes in
the school's application for
recogmition, mo remedial
action has been taken by the

school management,” the
onder stated.
Earlier, a fact-finding

report following a National
Human Rights Commission
(NHRC) notice had found
that the school lacks basic
infrastructure and safety
arrungements. Concerns
have also been raised about
the alarming practice of
minors being accommodat-
ed alongside adults.

“In accordance with the
provisions of Section 18 of
the RTE Act, 2009, and Sec

[ |

The Institution for the Blind - Andh Vidyalaya in New Delhi

ABOUT THE SCHOOL

B Established in 1939 in Lahore

®Shifted to Dedni in 1947 after
Partiton

8 Cyment strength: 85 students

tion 24 of the Delhi School of
Edurcation Act, 1973, the
operation of such an
unrecognised and unsafe
school is illegal, and mukes
the management liable to
penal, civiland criminal con-
sequences,” the Deputy
Director of Education noted.

Inthe past two months, two
cases of the Protection of
Children  from Seacual
Offences Ad (POCSO) have
been reported at the school.

= Frtered the Limea Book ol

Recorts in 2006 as the “oldest
extant bindschool inthe courtry®

the Child Welfare Committee
{CWC) concerned confirmed
to The Tribume.

However, JP Sharma,
office secretary of the
schoal, alleged that the
institute operations had
been gravely disturbed by
former students who con-
tinue to stay despite multi-
ple attempts of eviction.

“These adults have caused
complete chaos, We  have
called the police multiple

times, but even they refuseto
take action againgt them
because they are Wind, Most
of them arepartially blindand
even violent, They had even
attacked me." he alleged.

Established in 1832 in
Lahore, the institute was
shifted to New Delhi after the
Partition in 1847, *This school
has been running in Delhi
since 1547, but the govern-
ment has not yet recognised
it said Sharma,

According to him, the
management has repeated by
petitioned the Directorate of
Edueation for recognition
since 2013, “We have submit.
ted all required documents
and had several rounds of
communication, We also
informed the department
that no record is available
for the land ownership
because it wis allotted to us
on Mahatma Gandhi's ver-
bal request just after Parti-
tion in 1847, he said.

Sharma said the school had
furnished documents show-
ing possession of the land for
more than five decades.

“The land in the possession
of the Institution for the
Blind at Panchkuian Road is
part and parcel of the unac-
quired site and presently
under the control of the Del
hi Wagf Board. Therefore, it
cannot be allotted in the
favour of the institute by this
office,” a 2020 letter from the
Ministry of Urban Develop-
ment had said.
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NHRC takes suo moto cognisance of
the reported death of one worker
The National Human Rights
Commission (NHRC), India took
suo moto cognisance of a me-
dia report that one worker died
and three others were critically
injured while cleaning sewer in
Ashok Vihar area of North West
Delhi on September 16. Report-
edly, their co-workers stated that
no safety equipment was pro-
vided by the private construction
company which engaged them for
cleaning sewer.

The Commission has issued
notices to the authorities.
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HC stays EOW probe against
558 aided madrassas in UP

Investigation Was In Compliance With Directives From NHRC

Rajesh Kumar Pandey | tnn

Prayagraj: The Allahabad
high court has stayed an in-
quiry by the economic offenc-
es wing (EOW) of Uttar Pra-
desh Police against 558 govt-
aided madrassas in the state.
The probe was being con-
ducted in compliance with di-
rections issued by National
Human Rights Commission
(NHRC) to the EOW directar
general onacomplaint submi-
tted by one Mohd Talha Ans-
ariaboutillegal recruitments,
forged appointments and
misuse of funds in a large nu-
mberof madrassas, especially
during the Covid-19 period.
Writ petitions were filed
in HC by associations of mad-
rassa managers and teach-
ers, seeking quashing of the
NHRC directives, issued this
year on Feb 28, April 23 and
June 11, and the consequent

e
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NHRC had directed a criminal and financial probe with focus on alleged

illegal recruitments and fraudulent use of madrassa land grants

govtorder dated April 23.
Adivision bench eompris-
ing Justice Saral Srivastava
and Justice Amitabh Kumar
Rai, while staying the orders
on Sept 22, issued notices to
NHRC and the complainant,
and posted the matter for
Nov 17. The court directed
the respondents to file their
reply within four weeks.

The petitioners submitted
before the court that under
Section12 of the Protection of
Human Rights Act, 1993, func-
tions of the NHRC are specifi-
cally enumerated —itmay in-
quire suo motu, or on a pet-
ition presented by a victim or
any person on his/her behalf,
or on the basis of a court di-
rection/order. However, in

the present case, none of the
conditions were met. It was
further said Section 36(2) of
the Act clearly states NHRC
shall not inquire into any
matter after the expiry of one
year from the date on which
the alleged act constituting
violation of human rights is
said to have been committed.
The petitioners said the
complaint is silent regarding
the date of the alleged act con-
stituting violation of human
rights, and since the averm-
ents made therein are vague
and do not disclose any specit-
ie date, it is not possible to as-
certain whether the complai-
nt was filed within one year
from the date of the alleged vi-
olation. NHRC had directed a
criminal and financial probe
with focus on the alleged ille-
gal appointment of 308 teach-
ersandfraudulentuse of mad-
rassaand mosqueland grants.
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NHRC to organise a
program

The WNational Human Rights
Commission (NHRC), India in
collaboration with the Ministry
of External Affairs (MEA), is
organising a six-day Indian Tech-
nical and Economic Coopera-
tion (ITEC) Executive Capacity
Building Programme on human
rights for senior- level function-
arics of the National Human
Rights Institutions (NHRIs) of
the Global South in New Delhi
from September 22-27. The pro-
gramme aims to strengthen the
capacities of National Human
Rights Institutions (NHRIs) from
the Global South.
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RIGHTS COMMISSION

Allahabad HC
halts EOW
probe into 558
U.P. madrasas

The Hindu Bureau
NEW DELHI

The Allahabad High Court
has stayed a probe by the
Economic Offences Wing
(EOW) into 558 aided ma-
drasas in Uttar Pradesh.

The probe, ordered by
the National Human Rights
Commission (NHRC), was
based on a complaint filed
by a man named Moham-
mad Talha Ansari alleging
human rights violations in
these educational institu-
tions. The madrasas had
challenged the probe and
the NHRC’s directions.

A High Court Bench on
Monday halted the probe,
issued notices to the NHRC
and the complainant, and
scheduled the next hearing
for November 17.

The petition before the
High Court argued that the
NHRC, whose powers are
limited under Section 12 of
the Protection of Human
Rights Act, 1993, had ex-
ceeded its jurisdiction in
this case.

Hindu, Mumbai, 24/09/2025
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HC stays EOW probe against
558 aided madrassas in UP

Investigation Was In Compliance With Directives From NHRC

Rajesh Kumar Pandey | Tnn

Prayagraj: The Allahabad
high court has stayed an in-
quiry by the economic offenc-
es wing (EOW) of UP Police
against 558 govt aided ma-
drassas in the state.

The probe was being con-
ducted in compliance with di-
rections issued by National
Human Rights Commission
(NHRC) to the EOW director
general on a complaint sub-
mitted by one Mohd Talha
Ansari about illegal recruit-
ments, forged appointments
andmisuseof fundsinalarge
number of madrassas, espe-
cially during the Covid-19 pe-
riod.

Writ petitions were filed
in HC by associations of ma-
drassas managers and teach-
ers, seeking quashing of the
NHRC directives, issued this
vear on Feb 28, April 23 and
June 11, and the consequen-
tial govtorder dated April 23.

A division bench compris-
ing Justice Saral Srivastava

NHRC hadu;dered acri

sentational pic
R

and Justice Amitabh Kumar
Rai, while staying the orders
on Sept 22, issued notices fo
the NHRC and the complai-
nant, and posted the matter
for hearing on Nov 17. The
court directed the respon-
dentstofiletheirreply within
four weeks.
Thepetitionerssubmitted
before the court that under
section12 of the Protection of
Human Rights Act, 1993, the
functions of the NHRC are
specifically enumerated -- it
may inquire suo motu, orona

petition presented by a vietim
or any person on his/her be-
half, or on the basis of acourt
direction/order. However, in
the present case, none of the
conditions stipulated under
section 12-A were satisfied.

It was further submitted
that section 36(2) of the Act
clearly states that the com-
mission shallnotinquireinto
any matter after the expiry of
one year from the date on
which the alleged act consti-
tuting violation of human
rights is said to have been

committed.

The petitioners said the
complaint is silent regarding
thedate of thealleged actcon-
stituting vielation of human
rights, and since the aver-
ments made therein are
vague and do not disclose any
specific date, it is not possible
toascertain whetherthe com-
plaint was filed within one
year from the date of the al-
leged violation. Hence, the
entire exercise undertaken
by commission is without ju-
risdiction, they stated.

The NHRC had directed a
criminal and financial probe
into 558 govi-aided madras-
sas,focusingontheallegedir-
regular appointment of 308
teachers and the possible
fraudulent use of madrassa
and mosque land grants.

The complainant had al-
leged that madrassas had list-
ed employees who never ac-
tually worked in teaching
roles, or whose appointiments
were made on the basis of
forged documents.
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NATIONAL HUMAN
RIGHTS COMMISSION

'HC stays EOW probe against
- 558 aided madrassas in UP

Investigation Was In Compliance With Directives From NHRC

Rajesh Kumar Pandey | Tnn

Prayvagraj: The Allahabad
high court has stayed an in-
quiry by the economic offenc-
es wing (EOW) of Uttar Pra-
desh Police against 558 govt-
aided madrassas in the state.
The probe was being con-
ducted in comphiance with di-
rections issued by National
Human Rights Commission
(NHRC) to the EOW director
general on acomplaint submi-
tted by one Mohd Talha Ans-
ariabout illegal recruitments,
tforged appointments and
misuse of funds in a large nu-
mber of madrassas, especially
during the Covid-19 period.
Writ petitions were filed
in HC by associations of mad-
rassa managers and teach-
ers, seeking quashing of the
NHRC directives, issued this
year on Feb 28, April 23 and
June 11, and the consequent

I

NHRC had directed a criminal and financial probe with focus on alleged

illegal recruitments and fraudulent use of madrassa land grants

govtorder dated April 23.
Adivisionbenchcompris-
ing Justice Saral Srivastava
and Justice Amitabh Kumar
Rai, while staying the orders
on Sept 22, issued notices to
NHRC and the complainant,
and posted the matter for
Nov 17. The court directed
the respondents to file their
reply within four weeks.

The petitioners submitted
before the court that under
Section 12 of the Protection of
Human Rights Act, 1993, func-
tions of the NHRC are specifi-
cally enumerated—itmay in-
quire suo motu, or on a pet-
ition presented by a victim or
any person on his/her behalf,
or on the basis of a court di-
rection/orderr However, in

the present case, none of the
conditions were met. It was
further said Section 36(2) of
the Act clearly states NHRC
shall not inquire into any
matter after the expiry of one
year from the date on which
the alleged act constituting
violation of human rights is
said to have been committed.
The petitioners said the
complaint is silent regarding
the date of the alleged act con-
stituting violation of human
rights, and since the averm-
ents made therein are vague
and do not disclose any specif-
ic date, it is not possible to as-
certain whether the complai-
nt was filed within one year
fromthe date of the alleged vi-
olation. NHRC had directed a
criminal and financial probe
with focus on the alleged ille-
gal appointment of 308 teach-
ersand fraudulent use of mad-
rassaand mosque land grants.



Allahabad HC
halts EOW
probe into 558
U.P. madrasas

The Hindu Bureau
NEW DELHI

The Allahabad High Court
_ has stayed a probe by the
Economic Offences Wing
(EOW) into 558 aided ma-
drasas in Uttar Pradesh.

The probe, ordered by
the National Human Rights
Commission (NHRC), was
based on a complaint filed
by a man named Moham-
mad Talha Ansari alleging
human rights violations in
these educational institu-
tions. The madrasas had
challenged the probe and
the NHRC's directions.

A High Court Bench on
Monday halted the probe,
issued notices to the NHRC
and the complainant, and
scheduled the next hearing
for November 17.

The petition before the
High Court argued that the
NHRC, whose powers are
limited under Section 12 of
the Protection of Human
Rights Act, 1993, had ex-
ceeded its jurisdiction in
this case.
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'HC stays EOW probe against
- 558 aided madrassas in UP

Investigation Was In Compliance With Directives From NHRC

Rajesh Kumar Pandey | Tnn

Prayagraj: The Allahabad
High Court has stayed an in-
quiry by the economic of-
fences wing (EOW) of UP Po-
lice against 558 govt-aided
madrassas inthe state.

The probe was being con-
ducted in compliance with
directions issued by Nation-
al Human Rights Commis-
sion (NHRC) to the EOW di-
rector generalonacomplaint
submitted by one Mohd Tal-
ha Ansari about illegal
recruitments, forged ap-
pointments and misuse of
funds in a large number of
madrassas, especially dur-
ingthe Covid-19 period.

Writ petitions were filed
in HC by associations of mad-
rassa managers and teach-
ers, seeking quashing of the
NHRC directives, issued this
year on Feb 28, April 23 and

NHRC had directed a criminal and |nanc:|al pro wnh focus on alleged
illegal recruitment and fraudulent use of madrassa land grants

June 11, and the consequent
govtorder dated April 23.

A division bench of jus-
tices Saral Srivastava and
Amitabh Kumar Rai, while
stayving the orders on Sept 22,
issued notices to NHRC and
the complainant, and posted
the matter for Nov 17.

The petitioners submit-
ted before the court that un-

der section 12 of the Protec-
tion of Human Rights Act,
1993, functions of the NHRC
are specifically enumerated
—itmay inquire suomotu, or
on a petition presented by a
victim or any person on his/
herbehalf oronthebasisof a
court direction/order. How-
ever, inthe present case, none
of the conditions were met.

It was furthersaid Section
36(2) of the Act clearly states
NHRC shall not inquire into
any matter after the expiry of
one vear from the date on
which the alleged act consti-
tuting violation of human
rights is said to have been
committed. The petitioners
saidthecomplaint issilentre-
garding the date of the al-
leged act constituting viola-
tion of human rights, and
since the averments made
therein are vague and do not
disclose any specificdate, itis
not possible to ascertain
whether the complaint was
filed within one year from the
date of thealleged violation.

NHRC had directed a cri-
minal and financial probe
with focus on the alleged ille-
gal appointment of 308 teach-
ers and possible fraudulent
use of madrassa and mosque
land grants.
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HC stays EOW probe against
558 aided madrassas in UP

Investigation Was In Compliance With Directives From NHRC

Rajesh Kumar Pandey | tnn

Prayagraj: The Allahabad
high court has stayed an in-
quiry by the economic offenc-
es wing (EOW) of Uttar Pra-
desh Police against 558 govt-
aided madrassas in the state.
The probe was being con-
ducted in compliance with di-
rections issued by National
Human Rights Commission
(NHRC) to the EOW director
general onacomplaint submi-
tted by one Mohd Talha Ans-
ariaboutillegal recruitments,
forged appointments and
misuse of funds in a large nu-
mberof madrassas. especially
during the Covid-19 period.
Writ petitions were filed
in HC by associations of mad-
rassa managers and teach-
ers, seeking quashing of the
NHRC directives, issued this
year on Feb 28, April 23 and
June 11, and the consequent

5

NHRC had directed a criminal and financial probe with focus on alleged

illegal recruitments and fraudulent use of madrassa land grants

govt order dated April 23.
Adivisionbench eompris-
ing Justice Saral Srivastava
and Justice Amitabh Kumar
Rai, while staying the orders
on Sept 22, issued notices to
NHRC and the complainant,
and posted the matter for
Nov 17. The court directed
the respondents to file their
reply within four weeks.

The petitioners submitted
before the court that under
Section12 of the Protection of
Human Rights Act, 1993, func-
tions of the NHRC are specifi-
cally enumerated —itmay in-
quire suo motu, or on a pet-
ition presented by a victim or
any person on his/her behalf,
or on the basis of a court di-
rection/order. However, in

the present case, none of the
conditions were met. It was
further said Section 36(2) of
the Act clearly states NHRC
shall not inquire into any
matter after the expiry of one
year from the date on which
the alleged act constituting
violation of human rights is
said to have been committed.
The petitioners said the
complaint is silent regarding
the date of the alleged act con-
stituting violation of human
rights, and since the averm-
ents made therein are vague
and do not disclose any specit-
ie date, it is not possible to as-
certain whether the complai-
nt was filed within one year
fromthe date of the alleged vi-
olation. NHRC had directed a
criminal and financial probe
with focus on the alleged ille-
gal appointment of 308 teach-
ersandfraudulentuse of mad-
rassaand mosqueland grants.
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HC stays EOW probe against

558 ai

ided madrassas in UP

Investigation Was In Compliance With Directives From NHRC

Rajesh Kumar Pandey | Tnn

Prayvagraj: The Allahabad
high court has stayed an in-
quiry by the economic offenc-
es wing (EOW) of Uttar Pra-
desh Police against 558 govt-
aided madrassas in the state.
The probe was being con-
ducted in compliance with di-
rections issued by National
Human Rights Commission
(NHRC) to the EOW director
general on a complaint submi-
tted by one Mohd Talha Ans-
ariabout illegal recruitments,
forged appointments and
misuse of funds in a large nu-
mberof madrassas, especially
during the Covid-19 period.
Writ petitions were filed in
HC by associationsof madras-
sa managers and teachers,
seeking gquashing of the
NHRC directives, issued this
yvear on Feb 28, April 23 and
June 11, and the consequent

NHRC had d1rected a crlmmal and f“nanmal prnhe with fur:us on alleged
illegal recruitments and fraudulent use of madrassa land grants

govt order dated April 23.

A division bench compris-
ing Justice Saral Srivastava
and Justice Amitabh Kumar
Rai, while staying the orders
on Sept 22, issued notices to
NHRC and the complainant,
and posted the matter for
Nov 17. The court directed
therespondentstofiletheirre-
ply within four weeks.

The petitioners submitted
before the court that under
Section 12 of the Protection of
Human Rights Act, 1993, func-
tions of the NHRC are specifi-
cally enumerated — it may in-
quire suo motu, or on a pet-
ition presented by a victim or
any person on his/her behalf,
oronthebasisof acourtdirec-
tion/order. However, in the

present case, none of the con-
ditions were met. It was fur-
ther said Section 36(2) of the
Act clearly states NHRC shall
not inquire into any matter af-
ter the expiry of one year from
the date on which the alleged
act constituting violation of
human rights is said to have
been committed.

The petitioners said the
complaint is silent regarding
the date of the alleged act con-
stituting violation of human
rights, and since the averm-
ents made therein are vague
and do not disclose any specif-
ic date, 1t is not possible to as-
certain whether the complai-
nt was filed within one year
from the date of the alleged vi-
olation. NHRC had directed a
criminal and financial probe
with focus on the alleged ille-
gal appointment of 308 teach-
ersand fraudulentuseof mad-
rassaandmosqgue land grants.
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Allahabad HC stays EOW probe
against aided madrassas in UP

Investigation Was In Compliance With Directives From NHRC

Rajesh Kumar Pandey | tnn

Pravagraj: The Allahabad
high court has stayed an in-
quiry by the economic offenc-
es wing (EOW) of UP Police
against 558 govt aided ma-
drassas in the state.

The probe was being con-
ducted in compliance with di-
rections issued by the Nation-
al Human Rights Commis-
sion (NHRC) to the EOW di-
rector general on a complaint
submitted by one Mohd Talha
Ansari about illegal recruit-
ments, forged appointments
andmisuseof fundsinalarge
number of madrassas, espe-
cially during the Covid-19 pe-
riod.

Challenging the inquiry,
writ petitions were filed in
the high courtby associations
of madrassas managers and
teachers, seeking quashing
of the NHRC directives, is-
suedthis vearon Feb 28, April
23 and June 11, and the conse-

e

g The NHRC had directed a criminal

; and financial probe into 558
govt-aided madrassas, focusing on
the alleged irregular appointment
of 308 teachers and the possible
fraudulent use of madrassa and
= mosque land grants

quential govt order dated
April 23.

A division bench compris-
ing Justice Saral Srivastava
and Justice Amitabh Kumar
Rai, while staying the orders
on Sept 22, issued notices to
the NHRC and the complai-
nant, and posted the matter
for hearing on Nov 17. The
court directed the respon-
dentstofile theirreply within
four weeks.

The petitioners submitted
before the court that under
section 12 of the Protection of
Human Rights Act, 1993, the
functions of the NHRC are
specifically enumerated — it

may inquire suomotu, orona
petition presented by a vietim
or any person on his/her be-
half, or on the basis of a court
direction/order. However, in
the present case, none of the
conditions stipulated under
section 12-A were satisfied.

It was further submitted
that section 36(2) of the Act
clearly states that the com-
mission shall not inquire into
any matter after the expiry of
one vear from the date on
which the alleged act consti-
tuting violation of human
rights is said to have been
committed.

The petitioners said the

complaint is silent regarding
the date of the alleged act con-
stituting violation of human
rights, and since the aver-
ments made therein are
vague and do not disclose any
specific date, it is not possible
toascertain whether the com-
plaint was filed within one
year from the date of the al-
leged violation. Hence, theen-
tire exercise undertaken by
commission is without juris-
diction, they stated.

The NHRC had directed a
criminal and financial probe
into 558 govt-aided madras-
sas, focusing onthe alleged ir-
regular appointment of 308
teachers and the possible
fraudulent use of madrassa
and mosque land grants. The
complainant had alleged that
madrassas had listed employ-
ees who mnever actually
worked in teaching roles, or
whose appointments were
made on the basis of forged
documents.
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HC stays EOW probe against
558 aided madrassas in UP

Investigation Was In Compliance With Directives From NHRC

Rajesh Kumar Pandey | tnn

Prayagraj: The Allahabad
high court has stayed an in-
quiry by the economic offenc-
es wing (EOW) of Uttar Pra-
desh Police against 558 govt-
aided madrassas in the state.
The probe was being con-
ducted in compliance with di-
rections issued by National
Human Rights Commission
(NHRC) to the EOW director
general onacomplaint submi-
tted by one Mohd Talha Ans-
ariaboutillegal recruitments,
forged appointments and
misuse of funds in a large nu-
mberof madrassas. especially
during the Covid-19 period.
Writ petitions were filed
in HC by associations of mad-
rassa managers and teach-
ers, seeking quashing of the
NHRC directives, issued this
year on Feb 28, April 23 and
June 11, and the consequent

5

NHRC had directed a criminal and financial probe with focus on alleged

illegal recruitments and fraudulent use of madrassa land grants

govt order dated April 23.
Adivisionbench eompris-
ing Justice Saral Srivastava
and Justice Amitabh Kumar
Rai, while staying the orders
on Sept 22, issued notices to
NHRC and the complainant,
and posted the matter for
Nov 17. The court directed
the respondents to file their
reply within four weeks.

The petitioners submitted
before the court that under
Section12 of the Protection of
Human Rights Act, 1993, func-
tions of the NHRC are specifi-
cally enumerated —itmay in-
quire suo motu, or on a pet-
ition presented by a victim or
any person on his/her behalf,
or on the basis of a court di-
rection/order. However, in

the present case, none of the
conditions were met. It was
further said Section 36(2) of
the Act clearly states NHRC
shall not inquire into any
matter after the expiry of one
year from the date on which
the alleged act constituting
violation of human rights is
said to have been committed.
The petitioners said the
complaint is silent regarding
the date of the alleged act con-
stituting violation of human
rights, and since the averm-
ents made therein are vague
and do not disclose any specit-
ie date, it is not possible to as-
certain whether the complai-
nt was filed within one year
fromthe date of the alleged vi-
olation. NHRC had directed a
criminal and financial probe
with focus on the alleged ille-
gal appointment of 308 teach-
ersandfraudulentuse of mad-
rassaand mosqueland grants.
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NHRC takes suo motu cognisance, seeks report in Ashok Vihar sewer death

According to the report, the workers had been engaged by a private construction
company for cleaning work. Their colleagues alleged that they were not provided with any
protective gear before entering the sewer.

https://www.newindianexpress.com/cities/delhi/2025/Sep/23/nhrc-takes-suo-motu-
cognisance-seeks-report-in-ashok-vihar-sewer-death

Express News Service | Updated on: 23 Sep 2025, 9:21 am
2 min read

NEW DELHI: The National Human Rights Commission (NHRC) has issued notices to the
Delhi government, the Municipal Corporation of Delhi (MCD) and the city police
commissioner over the death of a worker while cleaning a sewer in Northwest Delhi’'s
Ashok Vihar earlier this month.

The commission said it has taken suo motu cognisance of a media report, noting that
despite repeated directions by the Supreme Court and advisories by the NHRC itself,
sanitation workers continue to die in unsafe working conditions.

“Such tragic incidents are occurring frequently,” the panel observed, adding that the
media report, if accurate, points to a “serious issue of human rights violation.”

According to the report, the workers had been engaged by a private construction
company for cleaning work. Their colleagues alleged that they were not provided with any
protective gear before entering the sewer.

Police had rushed all four workers to Deen Dayal Upadhyay Hospital, where one of them
was declared “brought dead”, while the other three were in critical condition.

The NHRC has directed the Delhi chief secretary, the MCD commissioner and the police
commissioner to submit a detailed report within two weeks.

The report is expected to cover the status of the police investigation, the health condition
of the injured workers and details of compensation offered to the deceased worker’'s
family as well as to the survivors.

The rights body has also asked for clarification on the role of the private construction
company, whose manager is currently being questioned by the police. It reiterated that
ensuring safety standards for sanitation workers is the responsibility of state authorities
and municipal bodies, as mandated by the Supreme Court and reinforced through NHRC
advisories.

The commission stressed that accountability must be fixed to prevent recurrence of such
deaths, which continue to highlight the vulnerability and unsafe working conditions of
sanitation workers across the country.
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https://jantaserishta.com/delhi-ncr/delhi-nhrc-seeks-report-on-death-of-
sanitation-worker-in-ashok-vihar-4280299

23 RIdsR 2025
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https://jantaserishta.com/delhi-ncr/nhrc-issues-notice-to-delhi-government-and-
municipal-commissioner-after-worker-dies-while-cleaning-sewer-4280348
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Alleged custodial death in Odisha, compensation of Rs. 50 lakh demanded

Following allegations of custodial death in Odisha and suspension of three cops, the
NHRC has demanded an impartial probe into the matter.

https://kalingatv.com/odisha/alleged-custodial-death-in-odisha-compensation-of-rs-50-
lakh-demanded/

By Sudeshna Panda On Sep 23, 2025

Cuttack: A case has been filed with the National Human Rights Commission (NHRC) for
compensation of Rs 50 lakh in the alleged custodial death in Odisha. The Odisha Crime
Branch has prayed for an impartial investigation into the incident.

An application has been made for a CCTV footage of the Choudwar Police Station under
the supervision of the District Judge. A report has been sought from the Chief Secretary
and DG regarding whether CCTV has been installed in all police stations in the state as
per the Supreme Court guidelines.

The case has been filed by the human rights activist Jayant Das. Three police personnel
have been suspended allegedly due to custodial death in Odisha. The incident took place
in the Choudwar Police Station of Cuttack district.

According to reports, there occured a suspicious death of a person detained in custody
at the Choudwar police station. Following the incident, the ACP, Sub Inspector (SI) and
constable have been suspended.

“On the direction of Chief Minister Mohan Charan Majhi, ACP Biswa Ranjan Sahu, in
charge of Choudwar police station, has been suspended after a report of custodial death
in the police station,” read a statement issued by the Chief Minister’s office.

Similarly, police station SI Niranjan Goda and constable Kamal Lochan Majhi have also
been suspended. It is worth mentioning here that, Rasananda Nayak, a resident of
Dhenkanal district who was detained at the Choudwar police station in a vehicle theft
case died suspiciously at the police station.

The Choudwar police admitted the youth to SCB Medical College in a critical condition
last night. The doctor declared him dead there. The police had detained him following a
complaint in a vehicle theft case. The accused had been detained by the police since
yesterday. His wife has filed a complaint that it was a custodial death and that the police
beat Rasananda to death. However, it is yet to be ascertained how the death occured.
Further detailed reports awaited in this regard.
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Custodial death at Choudwar Police Station: Three officers suspended, NHRC case
filed

https://www.prameyanews.com/custodial-death-at-choudwar-police-station-three-
officers-suspended-nhrc-case-filed

Published By : admin | September 23, 2025 9:19 AM_

Cuttack, Sept 23: A man accused in a vehicle theft case died under suspicious
circumstances while in custody at Choudwar Police Station, triggering widespread
outrage and leading to the suspension of three police personnel.

The deceased, identified as Rasananda Nayak of Dhenkanal, was picked up by
Choudwar police on Saturday. According to his family, Nayak died by suicide following
alleged custodial torture. The incident occurred on Monday, and a formal complaint has
been lodged by the family accusing the police of foul play.

In response, authorities have suspended ACP Bishwaranjan Sahu, S| Niranjan Gouda,
and OFP Constable Kamal Lochan Majhi for their alleged involvement. The post-mortem
of the deceased was conducted at SCB Medical College and Hospital, in the presence of
a magistrate, senior police officials, and family members. The entire procedure was video
recorded as per protocol.

Meanwhile, human rights activist Jayanta Sahu has filed a complaint with the National
Human Rights Commission (NHRC), seeking a thorough investigation by the Crime
Branch. The petition also demands Rs50 lakh in compensation for the victim’s family,
criminal proceedings against the suspended officers, and mandatory CCTV surveillance
in all police stations across the state.

A request has also been made for immediate examination of CCTV footage from
Choudwar Police Station to ascertain the sequence of events leading to Nayak’s death.

The case has intensified calls for greater accountability and transparency in custodial
procedures in Odisha.
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NHRC, India’s ITEC Executive capacity-building programme on human rights in
partnership with the MEA for senior functionaries of NHRIs of the Global South
begins in New Delhi

https://indiaeducationdiary.in/nhrc-indias-itec-executive-capacity-building-programme-
on-human-rights-in-partnership-with-the-mea-for-senior-functionaries-of-nhris-of-the-
global-south-begins-in-new-delhi/

Byiednewsdesk
September 23, 2025

The six-day Indian Technical and Economic Cooperation (ITEC) Executive Capacity
Building Programme on human rights for National Human Rights Institutions (NHRIS) of
the Global South began in New Delhi today. The programme is being organised by the
National Human Rights Commission (NHRC), India, in collaboration with the Ministry of
External Affairs (MEA). It has brought together 43 senior-level functionaries from 12
NHRIs of Mauritius, Jordan, Georgia, Philippines, Qatar, Fiji, Uzbekistan, Bolivia, Nigeria,
Mali, Morocco and Paraguay. Designed to strengthen the institutional capacities of NHRIs
of the Global South, the programme underscores NHRC India’s commitment to fostering
global dialogue on human rights, advancing South-South cooperation and promoting
rights-based governance.

Inaugurating the programme, NHRC, India Chairperson, Justice Shri V.
Ramasubramanian, reflected on the current global landscape. He observed that today’s
world is marked by protests, anger, frustration, inequality, uncertainty and political unrest.

Citing an international think tank-Carnegie’s Global Protest Tracker Report, he noted that
in the past year alone, more than a hundred protests erupted in various parts of the world,
driven by factors such as anger, frustration, abuse of power, perceived government
corruption and suppression of media. Between 2022 and 2025, protests even toppled
governments in three of India’s neighbouring countries. He said that the significant point
to note was that in countries where human rights institutions are very strong, such protests
did not escalate into violence. These institutions act as safety valves for public discontent.
Unfortunately, in some countries, human rights institutions are perceived as being anti-
government, while they actually are people friendly.

Justice Ramasubramanian further highlighted India’s unique cultural diversity with its
various religious faiths, castes, languages, dialects and art forms, all thriving together in
unity through shared traditions and values. He also noted that Global South nations have
rich traditions and unique experiences in addressing human rights issues. NHRC, India
through ITEC Executive Capacity Building Programmes, seeks to provide a forum to learn
together, share and grow together, in keeping with the spirit of the Vedic ethos of
Vasudhaiva Kutumbakam i.e. the world as one family.
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Earlier, in his opening remarks, NHRC, India Secretary General, Shri Bharat Lal,
emphasised that human rights are always evolving and not static. He underlined India’s
tradition of sharing knowledge and wisdom for the greater good of humanity. This training
programme has been designed with the expectation of mutual learning on issues of
common concern across the Global South. These challenges may span diverse areas
from energy security and climate change to cyber security and emerging technologies
like artificial intelligence. He called upon the Global South to unite in advancing socio-
economic and human development to secure collective well-being and expressed the
hope that the interactive sessions would help identify emerging challenges of global
relevance.

Welcoming the participants, Shri Samir Kumar, Joint Secretary, NHRC, outlined the
programme structure and interactive sessions to follow. The delegates expressed their
gratitude and appreciated the role of NHRC, India in providing this opportunity for
multilateral dialogue on global human rights issues. Smt. Saidingpui Chhakchhuak, Joint
Secretary, NHRC delivered the vote of thanks.

The capacity-building programme will feature multiple sessions led by eminent national
and international experts, offering the participants valuable insights into various
dimensions of human rights as well as cultural and historical perspectives.
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HC stays EOW probe against 558 aided madrassas in UP

https://timesofindia.indiatimes.com/india/hc-stays-eow-probe-against-558-aided-
madrassas-in-up/articleshow/124080582.cms

TNN | Sep 24, 2025, 04.43 AM IST

PRAYAGRAJ: The Allahabad high court has stayed an inquiry by the economic offences
wing (EOW) of Uttar Pradesh Police against 558 govt-aided madrassas in the state.
The probe was being conducted in compliance with directions issued by National Human
Rights Commission (NHRC) to the EOW director general on a complaint submitted by
one Mohd Talha Ansari about illegal recruitments, forged appointments and misuse of
funds in a large number of madrassas, especially during the Covid-19 period.

Writ petitions were filed in HC by associations of madrassa managers and teachers,
seeking quashing of the NHRC directives, issued this year on Feb 28, April 23 and June
11, and the consequent govt order dated April 23.

A division bench comprising Justice Saral Srivastava and Justice Amitabh Kumar Rai,
while staying the orders on Sept 22, issued notices to NHRC and the complainant, and
posted the matter for Nov 17. The court directed the respondents to file their reply within
four weeks.

The petitioners submitted before the court that under Section 12 of the Protection of
Human Rights Act, 1993, functions of the NHRC are specifically enumerated - it may
inquire suo motu, or on a petition presented by a victim or any person on his/her behalf,
or on the basis of a court direction/order. However, in the present case, none of the
conditions were met. It was further said Section 36(2) of the Act clearly states NHRC shall
not inquire into any matter after the expiry of one year from the date on which the alleged
act constituting violation of human rights is said to have been committed.

The petitioners said the complaint is silent regarding the date of the alleged act
constituting violation of human rights, and since the averments made therein are vague
and do not disclose any specific date, it is not possible to ascertain whether the complaint
was filed within one year from the date of the alleged violation. NHRC had directed a
criminal and financial probe with focus on the alleged illegal appointment of 308 teachers
and fraudulent use of madrassa and mosque land grants.
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HC stays EOW inquiry against558 aided madrassas in state

https://timesofindia.indiatimes.com/city/allahabad/hc-stays-eow-inquiry-against558-
aided-madrassas-in-state/amp articleshow/124075846.cms

Rajesh Kumar Pandey | TNN | Sep 24, 2025, 05:35 IST

Prayagraj: The Allahabad high court has stayed the economic offences wing inquiry
against 558 aided madrassas in the state.

The probe was being conducted in pursuance of direction issued by National Human
Rights Commission (NHRC) to director general, EOW, UP to inquire into the matter on a
complaint made by one Mohd Talha Ansari against the said madrassas.

While challenging the direction as well as the inquiry, a petition was filed before high court
with request to quash the orders dated Feb 28, 2025, April 23, 2025, and June 11, 2025,
passed by NHRC, New Delhi.

The petition further prayed to quash the consequential govt order dated April 23, 2025,
whereby pursuant to the aforesaid directions of the NHRC, a roving inquiry was being
conducted into all 558 aided madrassas by the EOW.

A division bench comprising Justice Saral Srivastava and Justice Amitabh Kumar Rai
while staying the orders on Sept 22 has directed to issue notice to NHRC as well as to
the complainant and fixed Nov 17, 2025, as next date of hearing.

It was submitted before the court that under section 12 of the Protection of Human Rights
Act, 1993, the functions of the commission are specifically enumerated. It was further
submitted that section 36(2) of the Act clearly provides that the commission shall not
inquire into any matter after the expiry of one year from the date on which the alleged act
constituting violation of human rights is said to have been committed.

It was further submitted before the court that under section 12-A, the commission may
inquire suo motu, or on a petition presented by a victim or any person on his behalf, or on
the basis of any direction or order of any court. However, in the present case, none of the
conditions stipulated under section 12-A are attracted.

It was further urged that the complaint is silent regarding the date of the alleged act
constituting violation of human rights, and since the averments made therein are vague
and do not disclose any specific date, it is not possible to ascertain whether the complaint
was filed within one year from the date of the alleged violation. Hence, it is submitted that
the entire exercise undertaken by commission is without jurisdiction.

The court directed respondents to file their respective replies within four weeks.
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Allahabad High Court stays EOW probe against 558 aided madrassas in Uttar
Pradesh

The petition added that the Act clearly states that the commission shall not inquire into
any matter after the expiry of one year

https://www.thehindu.com/news/national/uttar-pradesh/allahabad-high-court-stays-eow-
probe-against-558-aided-madrassas-in-uttar-pradesh/article70085628.ece/amp/

Published - September 23, 2025 11:18 pm IST - NEW DELHI

The Hindu Bureau

The Allahabad High Court, earlier this week, stayed a probe by the Economic Offence
Wing (EOW) against 558 aided madrassas in Uttar Pradesh.

The probe into alleged violations of human rights in the Madrassas was being conducted
by the EOW on the directions of the National Human Rights Commission, which acted on
a complaint made by a person named Mohammad Talha Ansari.

The Islamic educational institutions challenged the probe as well as the directions of the
NHRC in the HC earlier this year.

A bench of justices Saral Srivastava and Amitabh Kumar Rai stayed the probe by the
EOW on September 22. The court has also issued notice to the NHRC as well as to the
complainant and fixed November 17 as the next date of hearing.

The petitioners submitted before the court that the functions of the commission are
specifically enumerated under Section 12 of the Protection of Human Rights Act, 1993.
The petition added that Section 36(2) of the Act clearly states that the commission shall
not inquire into any matter after the expiry of one year from the date on which the alleged
act constituting violation of human rights took place.

The petition further cited that complaint is silent regarding the date of the alleged act of
human rights violation and since the averments made therein are vague and do not
disclose any specific date, it is not possible to ascertain whether the complaint was filed
within one year from the date of the alleged violation.

Hence, it is submitted that the entire exercise undertaken by the commission is without
jurisdiction.


https://www.thehindu.com/news/national/uttar-pradesh/allahabad-high-court-stays-eow-probe-against-558-aided-madrassas-in-uttar-pradesh/article70085628.ece/amp/
https://www.thehindu.com/news/national/uttar-pradesh/allahabad-high-court-stays-eow-probe-against-558-aided-madrassas-in-uttar-pradesh/article70085628.ece/amp/

FREE PRESS JOURNAL, Online, 24.9.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

Free Press Journal

Allahabad HC Stays Probe Into 558 Aided Madrassas In Uttar Pradesh By Economic
Offences Wing

The probe of alleged violation of human rights was being conducted by the Economic
Offences Wing in pursuance of a direction issued by the National Human Rights
Commission based on a complaint made by a man named Mohammad Talha Ansari
against these madrassas.

https://www.freepressjournal.infeducation/allahabad-hc-stays-probe-into-558-aided-
madrassas-in-uttar-pradesh-by-economic-offences-wing

PTI Updated: Tuesday, September 23, 2025, 04:48 PM IST

Prayagraj: The Allahabad High Court has stayed a probe against 558 aided madrassas
in Uttar Pradesh by the Economic Offences Wing.

The probe of alleged violation of human rights was being conducted by the Economic
Offences Wing in pursuance of a direction issued by the National Human Rights
Commission based on a complaint made by a man named Mohammad Talha Ansari
against these madrassas.

Challenging the direction as well as the inquiry, a petition was filed before the high court
seeking to quash the orders of the NHRC dated February 28, April 23, and June 11.

The petition further prayed for quashing a consequential government order of April 23 for
the inquiry.

On Monday, a bench of justices Saral Srivastava and Amitabh Kumar Rai while staying
the orders issued notice to the NHRC as well as to the complainant, fixed November 17
as the next date of hearing.

It was submitted before the court that under Section 12 of the Protection of Human Rights
Act, 1993, the functions of the commission are specifically enumerated.

It was further submitted that Section 36(2) of the Act clearly provides that the commission
shall not inquire into any matter after the expiry of one year from the date on which the
alleged act constituting violation of human rights is said to have been committed.

It was also submitted before the court that under Section 12-A, the commission may
inquire suo motu, or on a petition presented by a victim or any person on his behalf, or on
the basis of any direction or order of any court.

However, in the present case, none of the conditions stipulated under Section 12-A is
attracted.

The petition further urged that the complaint is silent regarding the date of the alleged act
constituting violation of human rights and since the averments made therein are vague
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and do not disclose any specific date, it is not possible to ascertain whether the complaint
was filed within one year from the date of the alleged violation.

Hence, it is submitted that the entire exercise undertaken by the commission is without
jurisdiction.

The court directed respondents to file their respective replies within four weeks.

(Except for the headline, this article has not been edited by FPJ's editorial team and is
auto-generated from an agency feed.)
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Allahabad HC stays EOW probe into 558 aided madrasas

https://www.hindustantimes.com/cities/lucknow-news/allahabad-hc-stays-eow-probe-
into-558-aided-madrasas-101758641305329.html

By HT Correspondent, Prayagraj
Published on: Sept 23, 2025 08:58 pm IST

The probe was initiated following directions from the National Human Rights Commission
(NHRC) after a complaint by one Mohammad Talha Ansari alleging human rights
violations in these institutions. Acting on the complaint, the NHRC issued orders on
February 28, April 23, and June 11, 2025, prompting the state government to direct the
EOW to investigate on April 23.

The Allahabad high court has stayed the ongoing Economic Offences Wing (EOW)
investigation into 558 government-aided madrasas and asked the state government to
respond in the matter.

The probe was initiated following directions from the National Human Rights Commission
(NHRC) after a complaint by one Mohammad Talha Ansari alleging human rights
violations in these institutions. Acting on the complaint, the NHRC issued orders on
February 28, April 23, and June 11, 2025, prompting the state government to direct the
EOW to investigate on April 23.

The court, comprising Justice Saral Srivastava and Justice Amitabh Kumar Rai, passed
the order on a petition filed by the Teachers’ Association of Madaris Arabia along with two
others. NHRC directives, as well as the state government’s follow-up order, argued that
the inquiry was without jurisdiction

The petitioners contended that under Section 12 of the Protection of Human Rights Act,
1993, the NHRC’s powers are limited, and Section 36(2) bars inquiries into complaints
older than one year from the alleged violation. The respondents have been directed to file
their reply by the next hearing, scheduled for November 17.
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Allahabad High Court Stays EOW Probe Against 558 Aided Madrassas in Uttar
Pradesh

https://lawtrend.in/allahabad-high-court-stays-eow-probe-against-558-aided-madrassas-
in-uttar-pradesh/

By Law Trend | September 23, 2025 4:37 PM

The Allahabad High Court has stayed an inquiry initiated by the Economic Offences Wing
(EOW) into 558 aided madrassas across Uttar Pradesh, following directions issued by
the National Human Rights Commission (NHRC).

The probe stemmed from a complaint filed by one Mohammad Talha Ansari alleging
human rights violations in the functioning of these institutions. Acting on the complaint,
the NHRC had passed orders on February 28, April 23, and June 11, prompting the state
government to issue a consequential order for the inquiry on April 23.

The madrassas approached the high court challenging the NHRC directives as well as
the state government’s follow-up order, arguing that the inquiry was without jurisdiction.
They contended that under Section 12 of the Protection of Human Rights Act, 1993, the
powers of the NHRC are specifically defined, and Section 36(2) prohibits the Commission
from inquiring into matters older than one year from the date of the alleged violation.

It was further submitted that under Section 12-A, the NHRC can take cognisance of cases
suo motu, on a victim’s petition, or on a court’s direction. However, none of these
conditions were met in the present matter. The petition also highlighted that the complaint
was vague and lacked a specific date of the alleged violations, making it impossible to
ascertain whether the claim was filed within the statutory one-year period.

A bench of Justices Saral Srivastava and Amitabh Kumar Rai, after hearing the
submissions, stayed the NHRC and state government’s orders. The court has issued
notices to the NHRC and the complainant, seeking their replies within four weeks. The
matter has been listed for further hearing on November 17.
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Allahabad HC Stays Probe Against 558 Aided Madrassas In UP By Economic
Offences Wing

The court stayed a probe against 558 aided madrassas in Uttar Pradesh by the EOW.

https://www.etvbharat.com/amp/en/Istate/allahabad-hc-stays-probe-against-558-aided-
madrassas-in-up-by-economic-offences-wing-enn25092303848

By PTI | Published : September 23, 2025 at 7:10 PM IST

2 Min Read

Prayagraj:The Allahabad High Court has stayed a probe against 558 aided madrassas in
Uttar Pradesh by the Economic Offences Wing.

The probe of alleged violation of human rights was being conducted by the Economic
Offences Wing in pursuance of a direction issued by the National Human Rights
Commission based on a complaint made by a man named Mohammad Talha Ansari
against these madrassas.

Challenging the direction as well as the inquiry, a petition was filed before the high court
seeking to quash the orders of the NHRC dated February 28, April 23, and June 11. The
petition further prayed for quashing a consequential government order of April 23 for the
inquiry.

On Monday, a bench of justices Saral Srivastava and Amitabh Kumar Rai while staying
the orders issued notice to the NHRC as well as to the complainant, fixed November 17
as the next date of hearing.

It was submitted before the court that under Section 12 of the Protection of Human Rights
Act, 1993, the functions of the commission are specifically enumerated.

It was further submitted that Section 36(2) of the Act clearly provides that the commission
shall not inquire into any matter after the expiry of one year from the date on which the
alleged act constituting violation of human rights is said to have been committed.

It was also submitted before the court that under Section 12-A, the commission may
inquire suo motu, or on a petition presented by a victim or any person on his behalf, or on
the basis of any direction or order of any court. However, in the present case, none of the
conditions stipulated under Section 12-A is attracted.

The petition further urged that the complaint is silent regarding the date of the alleged act
constituting violation of human rights and since the averments made therein are vague
and do not disclose any specific date, it is not possible to ascertain whether the complaint
was filed within one year from the date of the alleged violation.
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Hence, it is submitted that the entire exercise undertaken by the commission is without
jurisdiction. The court directed respondents to file their respective replies within four
weeks.
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Allahabad High Court Halts Probe into Madrassas: A Human Rights Tug of War

The Allahabad High Court has stayed an investigation by the Economic Offences Wing
against 558 aided madrassas in Uttar Pradesh. The probe was initially launched based
on a complaint to the NHRC alleging human rights violations. The court cited jurisdictional
issues and procedural lapses during the inquiry. Responses are due in four weeks.

https://www.devdiscourse.com/article/law-order/3637752-allahabad-high-court-halts-
probe-into-madrassas-a-human-rights-tug-of-war?amp

Devdiscourse News Desk| Prayagraj | India
Updated: 23-09-2025 16:00 IST | Created: 23-09-2025 16:00 IST

The Allahabad High Court has issued a stay order on an inquiry by the Economic
Offences Wing against 558 aided madrassas in Uttar Pradesh. The probe was conducted
following a complaint filed with the National Human Rights Commission (NHRC) alleging
human rights violations.

A petition challenging the directions and inquiry was filed, calling for the quashing of
NHRC's orders dated February 28, April 23, and June 11. The petition argues that the
orders violate jurisdictional limits and procedural requirements as stipulated under
Sections 12 and 36(2) of the Protection of Human Rights Act, 1993.

Justices Saral Srivastava and Amitabh Kumar Rai suspended the orders and scheduled
the next hearing for November 17. The court directed all respondents to submit their
replies within four weeks, pointing out the lack of specific dates in the complaint, a
requirement for jurisdiction.

(With inputs from agencies.)
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Allahabad HC stays probe against 558 aided madrassas in UP by Economic
Offences Wing

Prayagraj, Sep 23 (PTI) The Allahabad High Court has stayed a probe against 558 aided
madrassas in Uttar Pradesh by the Economic Offences Wing. The probe of alleged
violation of human rights was being conducted by the Economic Offences Wing in
pursuance of a direction issued by the National Human Rights Commission based on a

[..]

https://theprint.in/india/allahabad-hc-stays-probe-against-558-aided-madrassas-in-up-
by-economic-offences-wing/2749257/?amp

PTI 23 September, 2025 04:05 pm IST

Prayagraj, Sep 23 (PTI) The Allahabad High Court has stayed a probe against 558 aided
madrassas in Uttar Pradesh by the Economic Offences Wing.

The probe of alleged violation of human rights was being conducted by the Economic
Offences Wing in pursuance of a direction issued by the National Human Rights
Commission based on a complaint made by a man named Mohammad Talha Ansari
against these madrassas.

Challenging the direction as well as the inquiry, a petition was filed before the high court
seeking to quash the orders of the NHRC dated February 28, April 23, and June 11.

The petition further prayed for quashing a consequential government order of April 23 for
the inquiry.

On Monday, a bench of justices Saral Srivastava and Amitabh Kumar Rai while staying
the orders issued notice to the NHRC as well as to the complainant, fixed November 17
as the next date of hearing.

It was submitted before the court that under Section 12 of the Protection of Human Rights
Act, 1993, the functions of the commission are specifically enumerated.

It was further submitted that Section 36(2) of the Act clearly provides that the commission
shall not inquire into any matter after the expiry of one year from the date on which the
alleged act constituting violation of human rights is said to have been committed.

It was also submitted before the court that under Section 12-A, the commission may
inquire suo motu, or on a petition presented by a victim or any person on his behalf, or on
the basis of any direction or order of any court.

However, in the present case, none of the conditions stipulated under Section 12-A is
attracted.

The petition further urged that the complaint is silent regarding the date of the alleged act
constituting violation of human rights and since the averments made therein are vague
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and do not disclose any specific date, it is not possible to ascertain whether the complaint
was filed within one year from the date of the alleged violation.

Hence, it is submitted that the entire exercise undertaken by the commission is without
jurisdiction.

The court directed respondents to file their respective replies within four weeks. PTI COR
RAJ ZMN

This report is auto-generated from PTI news service. ThePrint holds no responsibility for
its content.
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By Rahul Mishra On Sep 23, 2025

Sandesh Wahak Digital Desk: 3TR USRI & 558 3aId Hexwl B MMUH SORTY an
(EOW) RT B ST I8! S TR IATETEIG BIRPbIC o b T &l g1 DI 3 BT AFaNIDR
S{TART (National Human Rights Commission) & i PR & 3G Bl 3D SHUPR &7
CIRECIRIE

T YT I T2

WA, IRTSHB! (A} Higwie dasl R &1 RIGrd IR Haid AFaieR TRT 3 59
Texq! | foxita sifFafiradisit ot Sig Eow T &M &1 1S faar uTl 39 3y & e
T TR AT SRfTAT TR UK A SARIEIE glsdic H Uk AP SR & i

THIRIURM & AEMITed Sl ATed STHl - T o it & ST & ISR &3 B gl
3 TS ot B A TAIRNTRM & 9&id & ad| ¥ YeHd 8id gU Hel [ AFAIBR SN Hig
a1 TSR et § S Fgfaaal @t oifg B w1 = g8 o og1 i 7exd q I 7t
DI T BRI BT SHABR ST & U Tl 81 3qP 3ATdl, Bie = g8 1} FeT i Heal 3!
fraaTae # Eow ¥ S &M &1 ®ig Wau™ -6l g

fRrarepT b7 4t forelt red

DI & 3T B Y SIS 3R BIford JaToreE R Fged Riere! & g9 981 T84 e g1
HET AFATIGR AN = 39 YA &1 JEH B gRT SRideTe Giitd fhT oM & 918
2 Riefep! & 39 Y oI faxiia YSER A1 o1 3R 33t 314R R EOW SIid & 31 3T
3| gTdifp, PHIC 3 39 o WR A TR Al 3R Rl g1 & 98t Tgad & 71
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SdTgIeTe 3o ARTe 3 IR UG H Tl Uk 558 HEH! & &l AP AMATIDBR
3TANT & TSR R TGS, UG e =Ty AT GRT HI S I8! offd TR b M & g
I WA fladd R AR S FAR G P WSUS 7 WHAR B AP
AFATIBR START 3R Rl o Aifey ot SRt farar | Ae &t SRTel YT 17 Tae,
2025 I g |

HigHg degl SRR A0S U Afdd gRT 3 Hexdl & I Ridbrd asf avrs T8 o, iS5
TR IS AFATYDR AT A e URTY TGN & HGNHGD DI UcR HOlhR S B I
frder feam ot| T & e SiR S &1 34T ®I A od gU S Urag § U arfadsl
IR D1 T, T ST GRT 3 1 28 TRaRY, 23 3Wd 3R 11 S &1 UTiRd 3= &l IE
B Bl RIY foar |

37 3N P T8 SRIUI P ofid DR 3R B 7S HRATS Bl RUIC & bl BT T UT| ATferehT
T 23 30T 2025 B STRT I IRBRT S P Ht Tg B BT 3R fopam man § fors sifdfes
3{URTY AT b1 YT 558 TEWT B Sid H & o€ 3ifigpd favam mar

YU A 37 SN WR AR Ab A U UPTF AHATIBR AN 3R Rispradardl o
Aifeq St fosan | sreTad & THef Teitd dl TS fob AATIeR TRemT fAfFTH, 1993 1 4RI
12 % S SMANT & HTAT 6T WP I & | 1Y & URT 36(2) & 3JAR, AFANIGR Icad
ot fafd ¥ T a¥ did & IYTd START 3 ATHS &1 SI1d el B b

Tg Y d e T {5 4R 12-U & 3idrfa 3T Wd: T3 dd, tifsd ot arfet &R, difsa
B 3R T fordl) 3 ufad ot TrferesT TR 3ryaT UrTed & Fey R & S &R Iod gl
TfpTerd! Bt 3R J el T & ada A | 37 ot of fRufaat & ofef =6t gt 21
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Allahabad HC: STATETEIE BRRPIC A IR UG & 558 ST T Had! o RIATH 538y,
&I I W AP T S g1 T8 S AHAISR Icae &1 RIdad R TILTRY & e
R g @ @ B T AR IRt R TaE AR R SR gAas 17 AR ad @il

foar

Allahabad HC: SATEIETG BIRPIC - IR Ue¥ & 558 T U Hedl o RadTh 3
3URTY TG (EOW) GRT 1 11 W51 i WR fhergTal b & &Y 1 I Siid AP AHAIIBR
TN (NHRC) & e iR 81 X&) ot | 3manT o) g FEw Higwie degT 3R A afad &l
RIprId & SMYR TR SIRY foeam mar 47|

3MTANT & SIS IR S I G G §U BTSDIC H Th I1feIobl SRR B1 118 1| ATferpT H 28
HRAS], 23 U 3R 11 S P OIRT TITAHRIT & ST B I B DI HIT B TS| 3qH
Y BT 23 30T & WRBRT TG BT T T & T8, oIP 3TUR W I8 I & g8 A

AR & Ty WA dTaRad iR Jfiey fHary $HR G & WSUTS A 37 1R W AH
A §U TUTSRAT 3R Risradasdl &1 Aifed SRt fosar $iR siTeft goams 17 TdaRk g &1l

BIEEIR: CRIEE I

Tyt § geliet &Y 718 fob AFaTfeR TReun Siffam, 1993 &1 4RT 12 7 1ART & ST WYe
Y T Id¢ T 8| 981, URT 36(2) & dgd manT frd) it Arva &) S 39 1 & U a8
q1E 181 HR Fobdl | SHD 3(dTdl, YRT 12-T &b Gdlfdd N chdd da: S Aoy, difed ot
IFIPT UR, T MSTad & TSR W &1 S B bl gl

IR T H SldTd SIfAd B BT AW
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TRINRTST: STTGTEIG BIsdIc A AP AHATYSR AN & Hex & vH H 558 TgRId U
el & Faas =a Tt 3nffer SRty e Pt S UR Ak I S 8. A W Sarad
Td (A $HR I DI WSUIS A TGN TR A A U AP AHINIBR SN
& 1Y FRISRAaEHdl B! e TRt R HT FE2 feam 8. 9r & AHa R SrTe gars & forg
17 4R B! IRIG qS 2.

IS HAAIYSR ST A HgHg dergl SR &1 RIbad & $MUR W HgiHexs 3Mfde
S{ORTY AT P 9 A H Fd & o7 HgT 91,39 TR IRV & e THIRTERH AgIRg
SRfeaT a &1 3y F1 UIfrehT ARIT HR AP AMAIUBR AT P T 28 BRI, 23 3Ud
3R 11 A & SN B IE B DI AN 1 T3 g, oFH RIbrIaedl gRT @Y T $RIYT Bt
SITE A 3R HRATs KU UKd B B! Bl T 6.

F1frepT H id 23 MU B I WDHRY MR Bl 1 g B B AT B 75 5, 'ordas T TP
AMAYBR TN & Jad e & e 3 MTRTY R §RT 558 JETIdT UTed HEIH! bt
TUD I7d P ol el 8. BT T g P AFaIhR TRE AT 1993 BT YRT 12 & d8d
MNP H1 ARy =0 A fw U g,

AT Bt URT 36(2) WY =T Y U Idrdl § fob manT feadt ot arma &t o 39 aiig @
TH JY P YHIK & §I¢ Tal ST, o ARG &1 AHANYDHRI & Icio- BT Dig B gl
1. g Ht d f&ar Tar {5 YRT 12-T0 & dgd ITaNT Wd: I3 9 11 fea) tifsd a1 St 8k
Y foreft safaa &t arferest R a1 frt =amaray & feat R a1 3mew & YR R o R
THdT 7. 39 A | URT 12-T F dgd Bis i T7d ary el gicit 7. 78 off g1 man i Rreraa
T AR & Iigd & BRI Bt IRRE &1 I el . Rierd # fou 7T 3Ry 3Ry
g 3R Tt fafRry aia o1 o 8 -d §. 3TfT g8 udl @1 ¥4d 81 & fob Rieraa
AR Ieargd &I IRRG VT I8 & Har 31 718 a1 7). T | adb fea s &t
HRATS ATBPR &7 J TER 8.
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UP Madarsa News: 3R USRI § GgRIAT Ut Hed| 1 Sid THe 8 Jit TR Dl SARIEIG
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AFATIGR AT o (G TR TS, (R i SORTY RAT D1 qRWB 1 ol g offd R
AHh T a1 TReH WA farad SR IRey Sy $HR I $f Weis 7 AHaR B
ST AFATYSR ST 3R Rbradbal o ey SIRY faarl A & SATel gAars &t
IRRG 17 4R, 2025 FR4id &t 718 B

TS degl 3NRT S T Afad gRT 39 Had! o RIaTh RIS gof Hls T 4Tl 39
TR 3N = 3MMffes SURTY WRAT & ARG Dl UF HABR Sid B BT e fear ol
SITANT & ISR 3R SId BT 34T BT Gl G U 8TS BIc § TP ATIPI SRR DI 5| STH
3TN GRT 39 T 28 WRAR!, 23 30T 3R 11 S &I TIRd 3SR I g B BT 3RY
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S 3G & d8d SRITI Bt S B 3R Pt 715 HRATS B RUIC G- B Bl T UT| ATfIen
T 23 3T 2025 P TR I WHRT AT B 4 g B BT SR o ma ford snfdfes
SURTY RIT ! FH} 558 TG ! Sfid B & foIT 3ifergpd fovam 1 T | Wedia A 3 el
W SARH A A §U AP AHAITIBR SHTART 3R Risbraaehai ol A skt fba|

daidd P gHY  cold  of e fb  AFafer WRewr  sifdfmm,
1993 Pt YRT 12 & AT AN & B! BT WP I o | Y B URT 36(2) & 39R,
AHAISR Ieaad ! fafy ¥ T o Sida & uTd ST 39 ATHA & SIid el B Jobdl|
Tg Y d e T {5 4RT 12-U & 3idtfa 3T Wd: T3 dd, tifsd ot arfet &R, difsa
ot 3R Y foredft s safad &t arfiest WR siyar 3rgred & e R g 9 &R Ihdl o

TIpTendl 1 3R & el T o acer e 3 5 el oft fRuferal o1 ofef el @l arererel
A g gfcraTfedi o) IR qwrg & HiaR SiaT i A &1 Few &g 81 fbagTd, §18 &id
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UP News: SATETETG BIRPIC - TUI & 558 G TG DI s3fesy oid TR AP T,
USRI BT SR SHABR &F | 18R Fa. < oid I50 WHR & SRR | §. DI A
$% 3R I WBHR I SdTd AR, AT GdTs 15 SR Bl G,

TITRTS. ITR YRl & 558 Sal-d Aedl &l AR ! 3AT616IE glsdIc 3 9ol Jgd .
DIC A B AFANIDR TN & 3G IR IE g3 MAD HIRY AT (S31Sseq) B ofid
R b1 b A Gl §F A WY a1 o Tvasmdt &1 ag FHdx 39d SHUPR &7 d TR
2, I A ) faeliar S o0 TR & R & ot 2.

A SR U &b 3 A I JST 8, S T TR J T e T R B, 378 g
9,000 e/ HRRA § iR I IRIT GRTT THe™ & Al o &f it 7 sy fRren
U& Hl . P 16,513 AR U AexE! & ¥ ¥ 558 Yuf 31 d §, Safd [y wgrad
T ol TR §. Seiissy &1 offd &1 SRRT AeREl | HiUd 3y b, e ot welf
frgfaaat, aitse-Aexy fAmfor & sifFaffadny oiR fageit |idt ¥ e Uit S ggi oR .

Tg § 1 faare

g faaTe e = §of o1d IRTeD] Harf Migwg defgl SRR 3 TTeasal | Risrad asf
. I R TN o 37 el H fa<ita aieral 8138 §, o TR} 3fe &1 gouanT,
3ray fa3 e B SR UPER M B, TTeg3RE < Riprd & I3 § od gU ssiesy.
DI 558 Had! DI fa%qd STid &1 MG &, 3T &1 dob U1 fs a8 AHaIitieRI &1 Icaiad
2, I Sfafads o &t Rarm iR Jwurell #t yReRidT B aifad w3 W E.

3T & RIAT® TR g3 o anferent

= 1Y & RIAT® o TR HeIRY SRISHT 3R UG, aRIIRT & eIy SRfedr
3R 3T &1 RT3 3 SATRTETE glsahic A Re Tifeert grR &1, anfueradisit 3 rar fan fos
TSR & T Al o1 faxiiar oifg &1 SfIeR T8 . gAdTs & SR A HI 3 0T %
g TIUIIRAT & 3P R &7 T 918 &1 favu &,
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SATGIIG 818 lc 3 IR U & 558 G HEd! & RIdATh Id gt Siid TR SRt
=Y Y A o <Y B, TG I SHMITHD AT 71 gRT AL §YA T3¢y HHITA (NHRC)
& e R ot o gt o

https://www.uptak.in/neighbouring-news/prayagraj/story/allahabad-high-court-stays-
investigation-into-558-madrasas-in-uttar-pradesh-understand-the-full-story-3203629-
2025-09-23

gut deh | 23 Sep 2025 (3TSCS: 23 Sep 2025, 04:50 PM)

SATEISIE 815 BIC 1 IR U & 558 JGTIATUTT Hedl & fIdh I Iat §id TR SRUTH
=Y Y Aep o <Y R, TG S SHMITHD AT 71 gRT AL §YA T3¢y HHITA (NHRC)
& 3 R Bt o TET . T8 AT THUISRIAT & TRas], ST 3R 9 2025 & 3N &
2. 399 ATl IR HHANIPR ey BT R AT 747 UT. I8 fRIerad Algwie degl 3R
THS Afdd 3 ot ft. 915 # 59 RIerd & YR R e A Sig 3mewr SR fasar o,

REKACREIRCIERE

SATEIEIE SR BIC Wiked TR Hiarad 3R SRy ifHary $HR I &1 o 7 A Bt gdTs
DI 3T TG §U S 3R Tafd ST TR A T &l BIE A TTIHSHRYT 3R Riwraaswsdl
GIHI BT Aifey SR HRd §U SATE JAATS & oY 17 TdeR &I dRIG a9 3l &

g1 uef 9 &) S A el

Uictans o1 Ui & Garfad Hexdl &1 Rt U GIRId AT & 65T 141 § fob 1993 & UicaRM
3{Tth g VI3ed Tae Bl URT 12 & AR NHRC &1 Ufaaar Wifid 8. 9 Siamar URT
36(2) & d8d 3TN 9T R & d1¢ frd! i Hid Iecias &1 SIid Tl B Tobal. T +ft db
fear mar i 4RT 12-A & SIRT T Wiwse S a1 difsd o arfeet R e R I g,
AP adAT A H 39 URT B I U ar ST B,

e § I8 +f g1 T for R & Sfcafad Ieced & IR W¥ 78! 1 715 ©, I
S T 3Y TR A8t AT ST el 3 HRUT AfAHIH! 3 [ Sfid SR Bl RGBT 3R
AT HRA B [T P g. I 7 YT faHFT SR SMINT ¥ IR Jwdle | Siad |RT § arfs
Tt vl B gaie GABR T DI HRATS 0 B ol b,
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NHRC launches online Short Term Internship Programme for college and university
students

https://indiaeducationdiary.in/nhrc-launches-online-short-term-internship-programme-
for-college-and-university-students/

By ndia Education Diary Bureau
September 23, 2025

The National Human Rights Commission (NHRC) began its Online Short Term Internship
Programme (OSTI) today. The two-week programme aims to provide college and
university students with a comprehensive understanding of the promotion and protection
of Human Rights in the country.

The Commission noted that 80 students from 21 States have been selected to attend the
internship programme. In a statement, NHRC said that the Programme is structured to
impart to students from varied academic disciplines the requisite knowledge and
competencies to tackle human rights challenges.
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NHRC T T-TaTs ¢ eH SeIRIT UHITH IR, Igacd &I fia g81 Brar

NHRC Internship Programme: TI@HHFET@W SMANT (NHRC) ECINE ﬁ?ﬁﬁﬁ@fﬂ@"ﬁf
¥ o Sffemea o e SR v Y= far B, 98 9 g9 &1 e garsht &l
AFATYSERI B T 3R 379 IS &I TR BT B PT SA¥R 1. 21 91 I g T 80
BEESEIR SRS
https://www.prabhatkhabar.com/education/career-quidance/nhrc-internship-programme-
2025-in-hindi

By Shubham | September 23, 2025 10:52 AM

NHRC Internship Programme: TFQWIH:IH@W 3TN (NHRC) q MR & PHiael 3R
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NHRC Internship Programme: m&mﬁ E'E'ﬁﬁl'q TR T %? Y- Qﬁ"ﬂT

https://hindinews.careers360.com/nhrc-short-term-internship-programme-selection-
precess-eligibility-criteria-scanned-documents-list-quidelines-for-application

Saurabh Pandey | September 23, 2025 | 04:20 PM IST | 2 mins read
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NHRC, India’s ITEC Executive capacity-building programme on human rights in
partnership with the MEA for senior functionaries of NHRIs of the Global South
begins in New Delhi

https://orissadiary.com/nhrc-indias-itec-executive-capacity-building-programme-on-
human-rights-in-partnership-with-the-mea-for-senior-functionaries-of-nhris-of-the-global-
south-begins-in-new-delhi/

By: Odisha Diary Bureau
Date: September 23, 2025

The six-day Indian Technical and Economic Cooperation (ITEC) Executive Capacity
Building Programme on human rights for National Human Rights Institutions (NHRIS) of
the Global South began in New Delhi today. The programme is being organised by the
National Human Rights Commission (NHRC), India, in collaboration with the Ministry of
External Affairs (MEA). It has brought together 43 senior-level functionaries from 12
NHRIs of Mauritius, Jordan, Georgia, Philippines, Qatar, Fiji, Uzbekistan, Bolivia, Nigeria,
Mali, Morocco and Paraguay. Designed to strengthen the institutional capacities of NHRIs
of the Global South, the programme underscores NHRC India’s commitment to fostering
global dialogue on human rights, advancing South-South cooperation and promoting
rights-based governance.

Inaugurating the programme, NHRC, India Chairperson, Justice Shri V.
Ramasubramanian, reflected on the current global landscape. He observed that today’s
world is marked by protests, anger, frustration, inequality, uncertainty and political unrest.

Citing an international think tank-Carnegie’s Global Protest Tracker Report, he noted that
in the past year alone, more than a hundred protests erupted in various parts of the world,
driven by factors such as anger, frustration, abuse of power, perceived government
corruption and suppression of media. Between 2022 and 2025, protests even toppled
governments in three of India’s neighbouring countries. He said that the significant point
to note was that in countries where human rights institutions are very strong, such protests
did not escalate into violence. These institutions act as safety valves for public discontent.
Unfortunately, in some countries, human rights institutions are perceived as being anti-
government, while they actually are people friendly.

Justice Ramasubramanian further highlighted India’s unique cultural diversity with its
various religious faiths, castes, languages, dialects and art forms, all thriving together in
unity through shared traditions and values. He also noted that Global South nations have
rich traditions and unique experiences in addressing human rights issues. NHRC, India
through ITEC Executive Capacity Building Programmes, seeks to provide a forum to learn
together, share and grow together, in keeping with the spirit of the Vedic ethos of
Vasudhaiva Kutumbakam i.e. the world as one family.
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Earlier, in his opening remarks, NHRC, India Secretary General, Shri Bharat Lal,
emphasised that human rights are always evolving and not static. He underlined India’s
tradition of sharing knowledge and wisdom for the greater good of humanity. This training
programme has been designed with the expectation of mutual learning on issues of
common concern across the Global South. These challenges may span diverse areas
from energy security and climate change to cyber security and emerging technologies
like artificial intelligence. He called upon the Global South to unite in advancing socio-
economic and human development to secure collective well-being and expressed the
hope that the interactive sessions would help identify emerging challenges of global
relevance.

Welcoming the participants, Shri Samir Kumar, Joint Secretary, NHRC, outlined the
programme structure and interactive sessions to follow. The delegates expressed their
gratitude and appreciated the role of NHRC, India in providing this opportunity for
multilateral dialogue on global human rights issues. Smt. Saidingpui Chhakchhuak, Joint
Secretary, NHRC delivered the vote of thanks.

The capacity-building programme will feature multiple sessions led by eminent national
and international experts, offering the participants valuable insights into various
dimensions of human rights as well as cultural and historical perspectives.
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NHRC, India’s two week Online Short Term Internship Programme for September-
2025 begins

https://orissadiary.com/nhrc-indias-two-week-online-short-term-internship-programme-
for-september-2025-beqgins/

By: Odisha Diary Bureau
Date: September 23, 2025

The National Human Rights Commission (NHRC) began its Online Short Term Internship
Programme (OSTI) for September 2025 today. A total of 896 applications were received
out of which 80 students representing a variety of academic disciplines from 21 States
and Union territories across the nation have been selected. The two-week
programme, w.e.f. 22nd September to 03rd October 2025, aims to provide college/
university students with a comprehensive understanding of promotion and protection of
Human Rights in our country.

In his inaugural address, NHRC, India Secretary General, Shri Bharat Lal emphasised
that the internship programme aims to foster awareness, sensitivity and responsibility
among youth toward the evolving field of human rights. Grounded in constitutional values,
it highlights the significance of civil, political, social and cultural rights, while addressing
modern challenges such as climate change, artificial intelligence, cybercrime and gig
economy exploitation.

He noted that human rights are dynamic and demand constant re-evaluation and public
engagement. Interns are encouraged to actively participate, ask questions and internalise
values like justice, empathy and dignity. The programme aims to shape them into
ambassadors of human rights individuals who apply these principles in both their personal
and professional lives.

Shri Bharat Lal said that emerging issues such as business and human rights, labour
rights and climate-induced displacement are key focus areas. He stressed that true
leadership lies not only in taking action against injustice but also in refusing to be silent
or complicit. This programme is a call for self-reflection, purposeful living and making a
meaningful contribution to society because those who live for others are the ones who
are truly remembered.

NHRC, India Joint Secretary, Smt. Saidingpuii Chhakchhuak formally greeted the
participants and presented a detailed overview of the programme’s carefully designed
curriculum. This includes lectures and virtual tours of institutions such as Tihar Jail,
Shelter Home and Police Station to offer direct insights into the realities of human rights.
She further informed the interns about various activities and competitions aimed at
enhancing their understanding of human rights and bolstering their confidence.
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The Online Short Term Internship Programme is structured to impart students from varied
academic disciplines with the requisite knowledge and competencies to tackle human
rights challenges. Through meticulously designed interactive sessions and engaging
activities, participants will acquire an in-depth understanding of international human rights
law, human rights issues pertinent to India and effective advocacy strategies, thereby

fostering their capacity to contribute meaningfully to the promotion and protection of
human rights.
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NHRC questions Delhi govt on baby’s death after delivery in hospital washroom

https://www.sakshipost.com/news/nhrc-questions-delhi-govt-babys-death-after-delivery-
hospital-washroom-455664

Sep 23, 2025, 15:05 IST

New Delhi, Sep 23 (IANS) The NHRC has sought a report within two weeks from
the Delhi government over the death of a destitute patient's baby after delivery in a
government-run hospital's washroom, an official said on Tuesday.

The National Human Rights Commission (NHRC) took suo motu cognisance of a media
report over the incident in the Institute of Human Behaviour and Allied Sciences (IHBAS),
where the destitute woman was admitted on September 7, under a court order.

The media report said that the baby died due to an alleged lack of facilities at the hospital.

The report claimed that the hospital staff took a lot of time to even manage a clamp to cut
the umbilical cord before taking the woman and the newborn to the nearby Swami
Dayanand Hospital by ambulance. The infant could not be saved despite being rushed to
the hospital.

The Commission, in a statement, said that the contents of the media report, if true, raise
a serious issue of human rights violations.

"Therefore, the NHRC has issued notices to the Chief Secretary, Government of NCT of
Delhi, calling for a detailed report on the matter within two weeks," it said.

According to the media report, carried on September 10, the hospital staff confirmed that
the expecting mother was admitted there despite the IHBAS lacking the necessary
facilities for childbirth. She is now, reportedly, continuing treatment at another government
hospital.

Earlier, the Commission took suo motu cognisance of a media report that one worker died
and three others were critically injured while cleaning a sewer in the Ashok Vihar area of
north Delhi.

The NHRC said on Monday that it has issued notices to the Chief Secretary of the
Government of NCT of Delhi, the Commissioner of the Municipal Corporation, and the
Delhi Police Commissioner, seeking a detailed report within two weeks.

According to the media report, co-workers of the victims alleged that no safety equipment
was provided by the private construction company that had engaged them for the task.

The Police Control Room reportedly received a late-night call about the incident, and all
four workers were rushed to Deen Dayal Upadhyay (DDU) Hospital, where doctors
declared one of them dead. The other three were admitted to the ICU in critical condition.
The manager of the company is being questioned.
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NHRC questions Delhi govt on baby’s death after delivery in hospital washroom

https://tennews.in/nhrc-guestions-delhi-govt-on-babys-death-after-delivery-in-hospital-
washroom/

On Sep 23, 2025

New Delhi, Sep 23 (IANS) The NHRC has sought a report within two weeks from the
Delhi government over the death of a destitute patient's baby after delivery in a
government-run hospital’s washroom, an official said on Tuesday.

The National Human Rights Commission (NHRC) took suo motu cognisance of a media
report over the incident in the Institute of Human Behaviour and Allied Sciences (IHBAS),
where the destitute woman was admitted on September 7, under a court order.

The media report said that the baby died due to an alleged lack of facilities at the hospital.

The report claimed that the hospital staff took a lot of time to even manage a clamp to cut
the umbilical cord before taking the woman and the newborn to the nearby Swami
Dayanand Hospital by ambulance. The infant could not be saved despite being rushed to
the hospital.

The Commission, in a statement, said that the contents of the media report, if true, raise
a serious issue of human rights violations.

“Therefore, the NHRC has issued notices to the Chief Secretary, Government of NCT of
Delhi, calling for a detailed report on the matter within two weeks,” it said.

According to the media report, carried on September 10, the hospital staff confirmed that
the expecting mother was admitted there despite the IHBAS lacking the necessary
facilities for childbirth. She is now, reportedly, continuing treatment at another government
hospital.

Earlier, the Commission took suo motu cognisance of a media report that one worker died
and three others were critically injured while cleaning a sewer in the Ashok Vihar area of
north Delhi.

The NHRC said on Monday that it has issued notices to the Chief Secretary of the
Government of NCT of Delhi, the Commissioner of the Municipal Corporation, and the
Delhi Police Commissioner, seeking a detailed report within two weeks.

According to the media report, co-workers of the victims alleged that no safety equipment
was provided by the private construction company that had engaged them for the task.
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The Police Control Room reportedly received a late-night call about the incident, and all
four workers were rushed to Deen Dayal Upadhyay (DDU) Hospital, where doctors
declared one of them dead. The other three were admitted to the ICU in critical condition.
The manager of the company is being questioned.

—IANS
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Delhi newborn death: NHRC asks CS to submit report within 2 weeks

The baby was born in the washroom of the Institute where the mother was admitted under
a court order, the NHRC said.

https://www.thestatesman.com/cities/delhi-newborn-death-nhrc-asks-cs-to-submit-
report-within-2-weeks-1503490315.html

Statesman News Service | New Delhi | September 23, 2025 3:19 pm

Taking suo motu cognizance of the reported death of a newborn due to lack of facilities
at IHBAS, Delhi, the National Human Rights Commission (NHRC) on Tuesday issued
notices to the Chief Secretary, Government of NCT of Delhi, calling for a detailed report
on the matter within two weeks.

The baby was born in the washroom of the Institute where the mother was admitted under
a court order, the NHRC said.

“The National Human Rights Commission (NHRC), India, has taken suo motu
cognizance of a media report that a destitute patient’s baby died due to lack of facilities
after delivery in the washroom of the government-run Institute of Human Behaviour and
Allied Sciences (IHBAS) where she was admitted on 7th September, 2025 under a court
order,” the rights panel said in a statement.

The NHRC said reportedly, the hospital staff took a lot of time to even manage a clamp
to cut the umbilical cord before taking them to the nearby Swami Dayanand Hospital by
ambulance, but the infant’s life could not be saved.

The Commission has observed that the contents of the media report, if true, raise “a
serious issue of human rights violation”.

“Therefore, it has issued notices to the Chief Secretary, Government of NCT of Delhi,
calling for a detailed report on the matter within two weeks,” the statement added.

According to the media report, carried on September 10, the staff confirmed that the
expecting mother was admitted there despite the IHBAS lacking the necessary facilities
for childbirth.

“She is now, reportedly, continuing treatment at another government hospital,” according
to the statement.
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NHRC takes suo motu cognizance of the reported death of a newborn

https://jharkhandstatenews.com/article/top-stories/10185/nhrc-takes-suo-motu-
cognizance-of-the-reported-death-of-a-newborn

Administrator | 23 September 2025

The National Human Rights Commission (NHRC), India has taken suo motu cognizance
of a media report that a destitute patient’s baby died due to lack of facilities after delivery
in New Delhi.

The baby died in the washroom of the government-run Institute of Human Behaviour and
Allied Sciences (IHBAS) where she was admitted on 7th September, 2025 under a court
order.

Reportedly, the hospital staff took a lot of time to even manage a clamp to cut the umbilical
cord before taking them to the nearby Swami Dayanand Hospital by an ambulance, but
the infant’s life could not be saved.

The Commission has observed that the contents of the media report, if true, raise a
serious issue of human rights violation. Therefore, it has issued notices to the Chief
Secretary, Government of NCT of Delhi, calling for a detailed report on the matter within
two weeks.

According to the media report, carried on 10th September, 2025, the staff confirmed that
the expecting mother was admitted there despite the IHBAS lacking the necessary
facilities for childbirth. She is now, reportedly, continuing treatment at another government
hospital.
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NHRC questions Delhi govt on baby's death after delivery in hospital washroom

https://www.lokmattimes.com/national/nhrc-questions-delhi-govt-on-babys-death-after-
delivery-in-hospital-washroom/amp/

By IANS | Updated: September 23, 2025 15:05 IST

New Delhi, Sep 23 The NHRC has sought a report within two weeks from the Delhi
government over ...

New Delhi, Sep 23 The NHRC has sought a report within two weeks from the Delhi
government over the death of a destitute patient's baby after delivery in a government-
run hospital's washroom, an official said on Tuesday.

The National Human Rights Commission (NHRC) took suo motu cognisance of a media
report over the incident in the Institute of Human Behaviour and Allied Sciences (IHBAS),
where the destitute woman was admitted on September 7, under a court order.

The media report said that the baby died due to an alleged lack of facilities at the hospital.

The report claimed that the hospital staff took a lot of time to even manage a clamp to cut
the umbilical cord before taking the woman and the newborn to the nearby Swami
Dayanand Hospital by ambulance. The infant could not be saved despite being rushed to
the hospital.

The Commission, in a statement, said that the contents of the media report, if true, raise
a serious issue of human rights violations.

"Therefore, the NHRC has issued notices to the Chief Secretary, Government of NCT of
Delhi, calling for a detailed report on the matter within two weeks," it said.

According to the media report, carried on September 10, the hospital staff confirmed that
the expecting mother was admitted there despite the IHBAS lacking the necessary
facilities for childbirth. She is now, reportedly, continuing treatment at another government
hospital.

Earlier, the Commission took suo motu cognisance of a media report that one worker died
and three others were critically injured while cleaning a sewer in the Ashok Vihar area of
north Delhi.

The NHRC said on Monday that it has issued notices to the Chief Secretary of the
Government of NCT of Delhi, the Commissioner of the Municipal Corporation, and the
Delhi Police Commissioner, seeking a detailed report within two weeks.

According to the media report, co-workers of the victims alleged that no safety equipment
was provided by the private construction company that had engaged them for the task.
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The Police Control Room reportedly received a late-night call about the incident, and all
four workers were rushed to Deen Dayal Upadhyay (DDU) Hospital, where doctors
declared one of them dead. The other three were admitted to the ICU in critical condition.
The manager of the company is being questioned.

Disclaimer: This post has been auto-published from an agency feed without any
modifications to the text and has not been reviewed by an editor
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NHRC, India takes suo motu cognizance of the reported death of a newborn due to
lack of facilities at IHBAS, Delhi

https://indiaeducationdiary.in/nhrc-india-takes-suo-motu-cognizance-of-the-reported-
death-of-a-newborn-due-to-lack-of-facilities-at-ihbas-delhi/

By iednewsdesk | September 23, 2025

The National Human Rights Commission (NHRC), India has taken suo motu cognizance
of a media report that a destitute patient’s baby died due to lack of facilities after delivery
in the washroom of the government-run Institute of Human Behaviour and Allied Sciences
(IHBAS) where she was admitted on 7th September, 2025 under a court order.
Reportedly, the hospital staff took a lot of time to even manage a clamp to cut the umbilical
cord before taking them to the nearby Swami Dayanand Hospital by an ambulance, but
the infant’s life could not be saved.

The Commission has observed that the contents of the media report, if true, raise a
serious issue of human rights violation. Therefore, it has issued notices to the Chief
Secretary, Government of NCT of Delhi, calling for a detailed report on the matter within
two weeks.

According to the media report, carried on 10th September, 2025, the staff confirmed that
the expecting mother was admitted there despite the IHBAS lacking the necessary
facilities for childbirth. She is now, reportedly, continuing treatment at another government
hospital.


https://indiaeducationdiary.in/nhrc-india-takes-suo-motu-cognizance-of-the-reported-death-of-a-newborn-due-to-lack-of-facilities-at-ihbas-delhi/
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NHRC issues notice over media report of newborn at Delhi’s IHBAS hospital

https://www.aninews.in/news/national/general-news/nhrc-issues-notice-over-media-
report-of-newborn-at-delhis-ihbas-hospital20250923132027/?amp=1

ANI | Updated: Sep 23, 2025 13:20 IST

New Delhi [India], September 23 (ANI): The National Human Rights Commission (NHRC),
India, has taken suo-motu cognizance of a disturbing media report of a newborn at
the Institute of Human Behaviour and Allied Sciences (IHBAS), Delhi.
The infant was reportedly born in the washroom of the government-run mental health
facility, where the mother, a destitute patient, had been admitted under a court order on
September 7.
According to the report published on September 10, the hospital lacked basic childbirth
facilities, and staff struggled to even procure a clamp to cut the umbilical cord.
The mother and child were eventually transferred to Swami Dayanand Hospital via
ambulance, but the newborn could not be saved.
The NHRC has deemed the incident a potential violation of human rights and issued a
notice to the Chief Secretary of the Government of NCT of Delhi (GNCTD), demanding a
comprehensive report within two weeks.
The Commission stated that if the media account holds true, it reflects a grave lapse in
the duty of care owed to vulnerable patients.
This tragedy has cast a harsh spotlight on the longstanding infrastructural deficiencies at
IHBAS.

Recent media investigations reveal that the institute, considered a cornerstone of mental
health and neurological care in India, has been operating without MRI or CT scan
machines since 2012. X-ray and ultrasound services are also severely limited, raising
serious concerns about the quality of diagnostics available to thousands of patients.
During a surprise inspection last week, Delhi Chief Minister Rekha Gupta expressed
shock at the conditions and announced plans to construct a new hospital building. She
pledged to address the critical gaps in medical infrastructure within the current financial

year.
CM Gupta, who personally interacted with patients and families at the Dilshad Garden
campus, called the situation "highly unfortunate."

Despite catering to 2,500-3,000 OPD patients daily, the hospital has only ten ventilator
beds and 317 inpatient beds, woefully inadequate for an institution of its stature. (ANI)


https://www.aninews.in/news/national/general-news/nhrc-issues-notice-over-media-report-of-newborn-at-delhis-ihbas-hospital20250923132027/?amp=1
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Tragedy in Delhi: Newborn’s Death Highlights Shocking Hospital Deficiencies

The NHRC has taken notice of a newborn's death at IHBAS, Delhi, spotlighting severe
healthcare shortcomings. Born in a washroom, the infant's fate underscores
infrastructural failings at the mental health institute. Delhi's Chief Minister has announced
plans for a new hospital building after a surprise inspection revealed dire conditions.

https://www.devdiscourse.com/article/headlines/3637535-tragedy-in-delhi-newborns-
death-highlights-shocking-hospital-deficiencies

Devdiscourse News Desk | Updated: 23-09-2025 13:28 IST | Created: 23-09-2025 13:28
IST

The National Human Rights Commission (NHRC) has initiated an investigation
concerning a distressing incident at Delhi's Institute of Human Behaviour and Allied
Sciences (IHBAS). A newborn reportedly died after being delivered in a washroom of the
mental health facility, where the mother, admitted as a destitute patient under a court
mandate, was receiving care.

Staff at the government-run facility struggled due to inadequate childbirth provisions, even
lacking basic equipment like a clamp for the umbilical cord. The infant and mother, after
their ordeal, were transferred to Swami Dayanand Hospital, yet the child could not be
saved, prompting NHRC to demand a detailed governmental report on the matter.

This tragedy has raised alarms about persistent infrastructural setbacks at IHBAS—a key
player in mental health services in India. Media investigations reveal that since 2012, the
institute has lacked MRI and CT machines, with limited X-ray and ultrasound facilities,
attracting criticism for the compromised care provided to its numerous patients.

Delhi Chief Minister Rekha Gupta, visibly disturbed by the appalling conditions observed
during a recent impromptu visit, has committed to addressing these infrastructural
shortcomings by constructing a new hospital building. Despite accommodating 2,500 to
3,000 OPD patients daily, IHBAS operates with just ten ventilator beds and 317 inpatient
beds, underscoring the urgency for reform.

(With inputs from agencies.)
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NHRC takes suo motu cognisance of newborn's death at Delhi Mental Health
Institute

The Commission stated that the baby of a destitute woman, admitted to IHBAS under a
court order on 7 September, died following the delivery in a washroom due to the lack of
facilities.

https://www.newindianexpress.com/cities/delhi/2025/Sep/23/nhrc-takes-suo-motu-
cognisance-of-newborns-death-at-delhi-mental-health-institute

Ashish Srivastava | Updated on: 23 Sep 2025, 9:32 pm
2 min read

NEW DELHI: The National Human Rights Commission (NHRC) has taken suo motu
cognisance of the death of a newborn at the Delhi government-run Institute of Human
Behaviour and Allied Sciences (IHBAS), after the child was delivered in a hospital
washroom earlier this month, allegedly without adequate medical support.

The Commission stated that the baby of a destitute woman, admitted to IHBAS under a
court order on 7 September, died following the delivery in a washroom due to the lack of
facilities. “Reportedly, the hospital staff took a considerable amount of time to even
manage a clamp to cut the umbilical cord before transferring them by ambulance to the
nearby Swami Dayanand Hospital, but the infant’s life could not be saved,” the NHRC
said in a statement.

Noting that the allegations, if true, raise a serious human rights concern, the Commission
has issued notices to the Chief Secretary of Delhi, seeking a detailed report within two
weeks.

According to media reports, the patient was admitted to IHBAS despite the hospital
lacking the infrastructure required for childbirth. Hospital staff themselves confirmed the
absence of maternity facilities. The woman is currently receiving treatment at another
government hospital.

The infant, born at 26 weeks’ gestation, was alive at birth but died shortly after being
shifted to Swami Dayanand Hospital. Doctors said the child’s lungs were underdeveloped
due to premature delivery.

The incident prompted an unscheduled visit by Chief Minister Rekha Gupta, who assured
that infrastructural gaps would be addressed with the construction of a new hospital
building.

Staff at the mental health institute highlighted that IHBAS has been operating without MRI
and CT scan machines since 2012 and continues to rely on limited X-ray and ultrasound
facilities.
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NHRC Issues Notice to Delhi Govt Over Infant Death Due to Lack of Facilities

https://www.newsonair.gov.in/nhrc-issues-notice-to-delhi-govt-over-infant-death-due-to-
lack-of-facilities/

Site Admin | September 23, 2025 9:32 PM

The National Human Rights Commission (NHRC), has issued a notice to the Chief
Secretary of Delhi for an infant’s death due to lack of facilities after delivery in the Institute
of Human Behaviour and Allied Sciences (IHBAS) under the Delhi Government. The
commission has asked for a detailed report on the matter within two weeks. NHRC has
taken suo motu cognizance of the media report stating that a destitute patient’s baby died
due to lack of facilities after delivery in the hospital.
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NHRC issues notice over media report of newborn at Delhi’s IHBAS hospital

https://thenewsmill.com/2025/09/nhrc-issues-notice-over-media-report-of-newborn-at-
delhis-ihbas-hospital/

Written By: ANI | Published on: Sep 23, 2025

The National Human Rights Commission (NHRC), India, has taken suo-motu cognizance
of a disturbing media report of a newborn at the Institute of Human Behaviour and Allied
Sciences (IHBAS), Delhi.
The infant was reportedly born in the washroom of the government-run mental health
facility, where the mother, a destitute patient, had been admitted under a court order on
September 7.
According to the report published on September 10, the hospital lacked basic childbirth
facilities, and staff struggled to even procure a clamp to cut the umbilical cord.
The mother and child were eventually transferred to Swami Dayanand Hospital via
ambulance, but the newborn could not be saved.
The NHRC has deemed the incident a potential violation of human rights and issued a
notice to the Chief Secretary of the Government of NCT of Delhi (GNCTD), demanding a
comprehensive report within two weeks.
The Commission stated that if the media account holds true, it reflects a grave lapse in
the duty of care owed to vulnerable patients.
This tragedy has cast a harsh spotlight on the longstanding infrastructural deficiencies at
IHBAS.

Recent media investigations reveal that the institute, considered a cornerstone of mental
health and neurological care in India, has been operating without MRI or CT scan
machines since 2012. X-ray and ultrasound services are also severely limited, raising
serious concerns about the quality of diagnostics available to thousands of patients.
During a surprise inspection last week, Delhi Chief Minister Rekha Gupta expressed
shock at the conditions and announced plans to construct a new hospital building. She
pledged to address the critical gaps in medical infrastructure within the current financial

year.
CM Gupta, who personally interacted with patients and families at the Dilshad Garden
campus, called the situation “highly unfortunate.”

Despite catering to 2,500-3,000 OPD patients daily, the hospital has only ten ventilator
beds and 317 inpatient beds, woefully inadequate for an institution of its stature
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https://garimatimes.in/newborn-baby-death-case-nhrc-issues-notice-to-chief-secretary-
delhi-government-updates-news/

By ashwani awasthi

September 23, 2025
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https://vocaltv.in/national/nhrc-takes-suo-motu-cognizance-of-death-of-
newbornphp/cid17462437.htm

By VocalTV Desk | Sep 23, 2025, 18:15 IST
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https://jantaserishta.com/amp/delhi-ncr/nhrc-issues-notice-on-media-report-on-death-of-
newborn-at-ihbas-hospital-in-delhi-4281606

By - Gulabi Jagat
Update: 2025-09-23 12:53 GMT
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NHRC notice to 1&B Ministry, Mumbai Police over e-cigarette scene in "The Ba**ds
of Bollywood’

Marking Aryan Khan’s directorial debut, ‘The Ba***ds of Bollywood’ dropped on Netflix on
September 18

https://www.telegraphindia.com/entertainment/nhrc-notice-to-ib-ministry-mumbai-police-
over-e-cigarette-scene-in-aryan-khans-the-bads-of-bollywood/cid/2124564

Entertainment Web Desk Published 23.09.25, 12:15 PM

The National Human Rights Commission (NHRC) on Monday issued notices to the
Ministry of Information and Broadcasting and the Mumbai Police Commissioner following
a complaint filed against the makers of Netflix web series The Ba***ds of Bollywood.

Marking Aryan Khan'’s directorial debut, The Ba***ds of Bollywood dropped on Netflix on
September 18.

The complaint alleged that the show featured Ranbir Kapoor using a banned e-cigarette
on screen without carrying any warning or disclaimer.

“The complainant, Vinay Joshi, Legal Rights Observatory, alleged that a popular Netflix
web series, titled Ba***ds of Bollywood (season 1, episode 7), showed a well-known actor,
Ranbir Kapoor, using a banned e-cigarette on screen, without any warning or disclaimer,”
reads the proceedings of the case dated September 22, as per a PTI report.

According to the complaint, the scene in question was “openly streamed”, potentially
misleading or influencing young audiences by appearing to promote the use of banned
substances, the proceedings noted.

The NHRC has asked the concerned authorities to share details of the steps taken in
response to the complaint, as part of its ongoing inquiry into the issue.

ANI, on its X account, also reported about the NHRC notice over the complaint.

Co-written by Aryan, Bilal Siddigi, and Manav Chauhan, the series stars Lakshya, Raghav
Juyal, Sahher Bambba, Manav Chauhan, Mona Singh, Bobby Deol, and Anyaa Singh.

Actors Shah Rukh Khan, Aamir Khan and Salman Khan appear as themselves in the
series. It also features a cameo by director-producer Karan Johar.

The series is produced by Bonnie Jain and Gauri Khan under Shah Rukh’s home banner,
Red Chillies Entertainment.
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Ranbir Kapoor and Aryan Khan land in big trouble

The National Human Rights Commission (NHRC) took note of the complaint and has
issued notices to the Ministry of Information and Broadcasting

https://www.siasat.com/ranbir-kapoor-and-aryan-khan-land-in-big-trouble-3274845/

Chandra Mouli| Published: 23rd September 2025 4:21 pm IST

Hyderabad: The Ba**ds of Bollywood, directed by Aryan Khan, son of Shah Rukh Khan,
recently premiered on Netflix with a grand launch. The satirical action-comedy has been
praised by critics and audiences alike for its fresh storytelling and bold humor. The seven-
episode series features several Bollywood stars in cameo appearances, including Salman
Khan, Aamir Khan, Ranveer Singh, Ranbir Kapoor, and many others.

The Controversial Scene

Despite the positive response, one particular scene has now stirred controversy. In
episode 7, Ranbir Kapoor makes a cameo appearance alongside Karan Johar. During
the sequence, Kapoor casually asks Anya Singh’s character for a vape, takes a puff, and
continues the conversation. While the scene was brief and lighthearted, it has triggered
legal scrutiny because it showed the use of a banned e-cigarette without any statutory
warning.

NHRC Complaint and Action

A complaint filed by Vinay Joshi from the Legal Rights Observatory alleged that the series
promoted e-cigarettes, which are banned in India under the Prohibition of Electronic
Cigarettes Act, 2019. The National Human Rights Commission (NHRC) took note of the
complaint and has issued notices to the Ministry of Information and Broadcasting as well
as the Mumbai Police Commissioner.

NHRC member Priyank Kanoongo reportedly stated that the police have been asked to
register an FIR against Ranbir Kapoor, the production company, and Netflix. The
commission has also urged authorities to identify and take action against manufacturers
and sellers of e-cigarettes while directing the ministry to prohibit such content on OTT
platforms.
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NHRC Demands Action Over Ranbir Kapoor’s Vaping Scene In "The Bads Of
Bollywood’

https://timesofindia.indiatimes.com/videos/etimes/bollywood/nhrc-demands-action-over-
ranbir-kapoors-vaping-scene-in-the-bads-of-bollywood/videoshow/124069724.cms

Sep 23, 2025, 04:51:46 PM

A legal complaint has been filed against Netflix's 'The Bads of Bollywood' after a scene
shows Ranbir Kapoor vaping in a cameo, without any warning or disclaimer. The National
Human Rights Commission (NHRC) has issued notices to the Ministry of Information &
Broadcasting, Mumbai Police, Netflix, and the producers, asking for an action taken
report.The complainant has raised concerns that the depiction could mislead young
viewers and violates Indian law. Authorities have been asked to submit an action-taken
report.
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NHRC seeks action against Ranbir Kapoor and Netflix over vaping scene in "The
Bads of Bollywood’

https://english.dainikjagranmpcg.com/bollywood/nhrc-seeks-action-against-ranbir-
kapoor-and-netflix-over-vaping/article-5329

Digital Desk | On 23 Sep 2025

The National Human Rights Commission (NHRC) has directed the Mumbai Police to
investigate and potentially file a case against Bollywood actor Ranbir Kapoor, the
producers of the web series 'The Bads of Bollywood," and streaming giant Netflix. The
action follows a complaint alleging that a scene in the show illegally depicts the use of a
banned e-cigarette, violating Indian law .

The Complaint and Alleged Violations

The complaint, filed by activist Vinay Joshi of the Legal Rights Observatory, centers on a
cameo scene in Season 1, Episode 7 of the series, where Ranbir Kapoor is seen using
an e-cigarette, or vape . The complainant argues that this depiction was made "without
any warning or disclaimer" and was "streamed openly,” which could mislead young
viewers and negatively influence them by promoting the use of banned substances .

The NHRC found merit in the complaint, stating that the allegations point to "serious
violations of the laws" . The commission specifically cited the Prohibition of Electronic
Cigarettes Act, 2019, which bans the production, sale, and advertisement of e-cigarettes
in India. Sections 4 and 7 of this act prohibit the storage, use, and promotion of e-
cigarettes, with penalties for individuals and companies involved in their advertisement .

NHRC'’s Directives and Investigation
In response, the NHRC has issued notices to two key authorities :

- The Ministry of Information and Broadcasting: The commission has asked the ministry
to take appropriate action and "immediately prohibit such content" that could wrongly
influence younger generations.

- The Commissioner of Police, Mumbai: The police have been directed to initiate an
investigation into the matter. This includes looking into the identity of the manufacturers
or importers of the electronic cigarette used and taking legal action against the actor,
production company, and OTT platform.

The NHRC has requested an Action Taken Report (ATR) from both entities within two
weeks for its perusal .

Broader Context and Ongoing Scrutiny

This incident highlights the growing debate around content regulation on Over-The-Top
(OTT) streaming platforms in India. It underscores the tension between creative
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expression and the responsibility to adhere to national laws and health advisories,
particularly concerning content that reaches impressionable audiences . This is not the
first time content on digital platforms has faced scrutiny for potentially violating
regulations.

The controversy brings into focus the responsibilities of content creators and distributors
in adhering to Indian laws. With the NHRC's intervention, the case has ignited discussions
about the portrayal of banned substances in media and its impact on public health and
morality . The Mumbai Police's investigation and the subsequent action taken report will
be closely watched.
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Ranbir Kapoor lands in legal trouble due to Aryan Khan’s debut series

National Human Rights Commission directs Mumbai Police to file case against Ranbir
Kapoor, Netflix & producers of “The Ba***ds of Bollywood.”

https://www.sentinelassam.com/more-news/entertainment/ranbir-kapoor-lands-in-legal-
trouble-due-to-aryan-khans-debut-series

Sentinel Digital Desk | Published on: 23 Sep 2025, 8:08 am

Trouble seems to be mounting for actor Ranbir Kapoor as the National Human Rights
Commission has directed Mumbai Police to register a case against him, the producers of
“The Ba***ds of Bollywood,” and Netflix.

According to the latest reports, the move comes over the alleged depiction and promotion
of e-cigarettes in one of the show’s scenes, which reportedly featured Kapoor using an
e-cigarette without any warning or disclaimer, in violation of the Prohibition of Electronic
Cigarettes Act, 2019.

As per the complainant, Vinay Joshi, one scene shows Ranbir Kapoor using an e-
cigarette without displaying any warning or disclaimer.In his complaint, Vinay further
claimed that the scene was publicly streamed, potentially misleading or negatively
influencing young viewers by glamorizing the use of banned substances. He expressed
concerns that such content is irresponsible, encourages illegal behavior, undermines law
enforcement, and poses risks to public health and societal values.

The commission has sent a notice to the Secretary of the Ministry of Information and
Broadcasting, calling for swift measures to ban content that could have a harmful impact
on young audiences. Additionally, the Mumbai Police Commissioner has reportedly been
instructed to investigate the identities and activities of electronic cigarette manufacturers
and importers.

Authorities have been given a two-week deadline to submit their action report to the
commission.

Directed by Aryan Khan, The “Ba***ds of Bollywood” boasts a star-studded ensemble
including Bobby Deol, Lakshya, Sahher Bambba, Mona Singh, Manish Chaudhari,
Raghav Juyal, Anya Singh, Manoj Pahwa, and Vijayant Kohli, with Rajat Bedi and
Gautami Kapoor in pivotal roles.

It also features special appearances by Karan Johar, Ranveer Singh, Siddhant
Chaturvedi, Disha Patani, Orry, Shanaya Kapoor, Ibrahim Ali Khan, Rajkummar Rao, and
Sara Ali Khan. The series, which offered a satirical take on Bollywood, premiered on 18
September 2025 on Netflix. (IANS)
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R R Ft RRe W9 W fIare: NHRC A Aeftasy iR fFafar w sRarg &1
SRy

e fGaad P The Ba*ds of Bollywood** H IER R &I 3-RARE H IR NHRC = HRATS
&1 3Ry | Rierd § wg1 T 16 g8 garsit &1 gHIfad o 9@ § S8R 3-RRe
3ifefam, 2019 &1 Iwere g1 HRIS H 3% TR § 3R 39 ARSI S 47|

https://hindi.financialexpress.com/trending/netflix-series-the-bads-of-bollywood-faces-
legal-trouble-over-e-cigarette-scene-10492177

Written by FE Entertainment Desk
23 Sep 2025 10:12 IST
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The Ba***ds of Bollywood &I TRHRE
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The Ba**ds of Bollywood: YUTER YR & 7T Ut YaIad, 3-RRe §iF9 & NHRC A
SR} fear Aifew

https://bollywood.punjabkesari.in/entertainment/news/nhrc-demands-action-against-
ranbir-kapoor-netflix-for-alleged-violation-of-vape-2217074

Edited By Smita Sharma, Updated: 23 Sep, 2025 09:58 AM
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VAR R & FAATE FH gof B BT SR AT W & M § 3-RRe are 49 ot
ADR AP AFAMUSR STANT A Wl AfeH

https://www.bhaskar.com/entertainment/bollywood/news/nhrc-orders-mumbai-police-to-
register-case-against-ranbir-kapoor-aryan-khan-web-series-netflix-135991512.html
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